R45 Statement re:
Railway Accident
at Dumraon

Shri Hari Vishng Kamath: On a
point of procedure, may I submit
again that you as Speaker of Parlia-
ment should be equal-minded, same-
sighted, sama darshi, towards the
‘Government as well as the Oppaosition.
You connot say that the Government
should bring the business. We can
bring the business and you should
allow it. It is of national importance.

Mr. Speaker: On the one side he
=ays that the Govennment should bring
in the motion.

Shri Hari Vishon Kamath: No, no.
You said that.

Mr, Speaker: I said the Government
‘has to allot time. I have to admit
the motion, the notices that are re-
ceived. He should consult the rules
before he calls me one-eyed,

Shri Hari Vishnu Kamath: But you,
Sir, in a parficular case can over-
ride the Government.

Mr. Speaker: [ am not allowing any
debate on that.
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NATIONAL COOPERATIVE DE-
VELOPMENT CORPORATION BILL

The Deputy Minister in the Ministry
of Community Development, Pan-
chayati Raj and Co-operation (Shri
Shyam Dhar Misra): Sir, I beg to
move—

“That the Bill to provide for the
incorporation and regulation of a
corporation for the purpose of de-
velopment of agricultural ‘produce
and certain other commodities on
cooperative principles and for
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-matters connected therewith, be
taken into consideration.”

Shri U. M. Trivedi (Mandsaur): On
& point of order, Sir. Can this Bill
be moved for consideration? The
whole position is this. The rules re-
quire that the financial memorandum
to be attached to a Bill of this kind
should give the fullest details, ag full
as possible, of the financial commit-
ments which arise out of the Bill. Un-
fortunately, a very slip-shod financial
memorandum has been attached at
page 13 of the Bill. Not a single
fijgure has been given to indicate what
will be the financial commitments,
what will be the expenditure incur-
red, from where the expenditure is to
be met, who will bear the burden of
this expenditure and what will be the
tota] sum involved in it. What type
of financial memorandum is this that
has been supplied now? I submit that
this is not the kind of financial me-
morandum which can entitle the Min-
ister to present this Bill to the House,
So, I raise this point of order.

Mr. Speaker: He should further say
what I should do. If the financial
memorandum is not in  accordance
with the rules, is the Bill to be thrown
out? What is the idea? He should
suggest what I ghould do.

Shri U. M. Trivedi: The whole ques-
tion is that they should be askedq to

amend the financial memorandum.
-

Mr. Speaker: The hon, Member
should guide me as to what 1 should
dp if the financial memorandum is not
in accordance with the rules. *

Shri U, M. Trivedi: The only ques-
tion now is that it should be amended
at least.

Mr. Speaker: I agree with the hon.
Member. I also noticed it in the
morning. When I read the financial
memorandum, certainly, 1 also felt
that this is not what is desired by
the House. If Government are not
yrepared or are not able to give
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definite amounts, at least some rough
figures should have been given in the
financial memorandum. I hope, either
during the course of his speech or
after that, the Minister will give the
House an idea of what expenditure
would be involved. Otherwise, where
is the object of having a financial
memorandum? The idea is to give
to the House an estimate of the
monetary commitments that are
likely to be involved and not say in:
general terms that this would be
done or that would be done. It is,
really, not in accordance with what
the House wants.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Could you not, Sir, direct
the Minister or the Government that
unless the Minister fulfils these condi-
tions, the Bill cannot be taken up
and will be held over?

Mr. Speaker: I do not think it is
necessary. When every provision is
being decided on its merits, if, at
that moment, it is 3o necessary, then,
perhaps, we might postprone it, For
the present let us hear the Minister.

Shri Shyam Dhar Misra: I bow
down to your ruling; and, all the
details will be given.

This is an amending Bill; and it
has its own history. The main prob-
lem of agricultural credit has been
its inadequacy and untimely credit.
During the last, about 50 or 60 years,
several Acts have been passed regard-
ing co-operatives. One was in 1004;
another was in 1912; and a third was
in 1919. Several committees were
set up to enquire into this credit. The
MacLaghan Committee was there; the
Royal Commission on Agriculture
was set up. They made their recom-
mendations. But, in spite of all these
recommendations, the untimely credit
and the inadequacy of credit were
there till independence.

In 1954, the Reserve Bank of India
set up a Rural Credit Survey Com-
mittee to enquire into the problems
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of rural eredit. That committee came
out with its findings; and it is a
monumental document in the history
of co-operation, They came to the
zonclusion that only 3 per cent of
the credit required for agriculture
was taken care of by the co-opertive
societies, They made several recom-
mendations. They recommended an
integrated credit structure and stated
that every organisational, financial
and other aspect of the programme
should be tightened. They recom-
mended co-operative societies at
various levels, for marketing, for
credit, for land 'mortgage, for consu-
mers and others and that Government
should come in as a partner., Besides
that, they also suggested that there
should be a link with credit, market-
ing, processing and other sectors.
They also suggested that trained per-
-sonnel, both institutional and gov-
ernment and non-official, were neces-
sary.

To implement all this, the Rural
‘Survey Committee had recommended
‘that we should have a National Co-
operative Development and  Ware-
“housing Board. And they suggested
tthe functions of this Board to be—

(a) to promote planned develop-
ment, throughout the country,
of agriculiural production on
a co-operative basis;

(b) to promote planned develop-
ment of facilities for storage,
warehousing of agricultural
commodities etc.,

i{c) to promote on a country-
wide-scale, distribution to
the cultivators, on a coopera-
tive basis, of manures, ferti-

lizers, agricultural imple-

ments, tools of cottage indus-
try etc.,;

W(d) to give financial aid and
accommodation to State Gov-
ernments and through them
to co-operative organisations;

Corporation Bill

(e) to give general directions to
all Indian warehousing co-
porations to administer the
National Co-operative and
Development Fund and the
National Warehousing Deve-
lopment Fund and to make
appropriations between the
two Funds.

These recommendations were ac-
cepted by Government. It was thought
that as these Boards, the Warehousing
Board and the National Co-operative
Development Board should be
.independent of each other there
should be separate Boards. Later, at
the instance of the Mimstry of Food
and Agriculture, because both these
subjects were under that Ministry in
1956, it was decided that both these
should be administered under one
head as it would be more feasible
and more practicable to administer
under one Ministry.

For about 2 years this Board was
administered by the Food and Agri-
culture Ministry. In December, 1958
it was decided that the department of
cooperation will go with the Ministry
of Community Development, It also
taken up by the Ministry of Food and
Agriculture in their note leading to
the Presidentia] Order that these two
Boards should be administered sepa-
rately under two Aects. This view
was accepted by the Cabinet in 1980;
and thereafter a Bill was introduced
in this House and now this is an
amending Bill.

While this Bill is now being intro-
duced, the other Bill regarding the
Warehousing Corporation will be
taken up subsequently by the Minis-
try of Food and Agriculture who will
pilot thnt Bill after this is passed.

This, in brief, is the history of this
Board. This Board has done really
some useful work, We wanted, there-
fore, to continue this programme for
the Third Plan and later also.

Opportunity has been taken to have
some minor amendments. One very
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minor amendment is this. The origi-
nal Act included agricultural produce.
Now, the words ‘notified commodity’
have been included. This will only
mean that if Government wants any
commodity to be included, for which
Parliament is competent to legislate,
it will notify that commodity and
apply the provisions of this Act to
that commodity.

There was no provision for the
formation of functional committees.

This Board is supposed to take up the -

programme of marketing, processing,
consumers co-operatives land mort-
gage banks, sugar and many other
aspects of co-operative movement.
In the present Act there is no provi-
sion for the formation of these fune-
tional committees. Opportunity has
now been taken to amend this Act so
that there will be functional com-
mittees which could be formed for
credit, marketing, processing, consum-
ers, etc. There was no power regard-
ing delegation of the functions of this
Board, to its executive, officer or the
Minister or the Ministry. That thas
been included now. Certain minor
changes regardinj7 the composition
of the board has also been suggesied
in the present Bill. Provision has
been made for the transfer of the
warehousing fund to the warehousing
board, Under the present Act the Na-
tional Co-operative Development
Board haq taken share in the National
Warehousing Corporation. Govern-
ment will take share in that Corpo-
ration. Previously the practice was to
nominate now officials by the Gowvern-
ment of India without consulting the
State Governments. Now the State
Governments will be consulleq. The
Board will frame its own rule, ete. as
prescribed in the Act.

Most of the progress in co-opera-
tives during the last flve years has
been due to this Board. It received
from the Government about Rs. 18
crores and it made the best use of
this amount in regard to the revitali-
sation of the societies, giving assist-
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ance, managerial subsidy to the ser-
viee co-operatives at the lower level
to the marketing societies, taking
share in the sugar co-operative fac-
tories, taking share in consumer stores
and land mortgage banks ang streng-
thening the staff at the State levels.
Rs. 18 crores in the form of subsidy
and loans were given to the States
through this Board.

We are now trying to convert the
agricultura] credit socleties as service
co-operatives and we hope most of
them will be converted so that they
function not only as credit societies:
but alsp as marketing, suply, ete. so-
cieties. Towards this eng a pro-
gramme has been accepted. It was
considered by the NDC and proposals
were made by this Board

In 1955-58 the number of societies:
in this country was 160,000, Today,
after five years, in 1960-61, the:
number is 212,000. When this board’
started its work the membership was
7-8 million; it has increased to more:
than 17 million now. In the qualitative:
performance too it can be seen that
the average membership per society
has increased; from hardly 50 it has
increased to 80. Similarly, the share
capital of these societies, their own:
money, was hardly Rs. 16 crores. To-
day it stands at Rs. 57.72 crores.
Similarly, the average share capital
per society, the average share capital’
per member, ete. have increased.
Figures are before me but I do not
want to bother the House. The most
significant aspect is about the qualita-
tive performance relating to the ave-
rage loan per member. From-
Rs. 60-65 in the year 1855-56 the aver-
age per member loan has exceeded
Rs. 100 and is about Rs. 105 and it is
expected that through the efforts of’
this board it is going to be over Rs. 125
by the end of the Third Plan. Simi-
larly, there were no marketing societ-
ies worth the name as suggested by
the Rural Credit Survey Committee.
In 1955-58 there were some market—
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ing societies working in an ad hoc
manner without a proper link betweern
credit and marketing. During the last
five years about 1800 marketing
societies has come up. During the
Third Plan the whole country will be
covered through marketing societies.
The total sale of agricultural products
through these marketing societies
comes to about Rs. 175 crores per
year. That is the latest figure. Simi-
larly, they have taken care of distri-
bution or supply of agricultural pro-
duction requisites worth Rs. 20
crores. This Board has taken care
of the processing also, not to the ex-
tent desired or necessary of course.
But I hope that when the report of
the procesding commitee is studied, in
course of time some steps will be
taken to set up processing units in
conjunction with marketing societies
and consumer societies, Similarly,
loans have been given to the extent
of Rs. 7 crores for rural godowns for
the societies and subsidy was given to
the extent of Rs. 1.5 crores. Assistance
was given for constructing 1700 go-
downs for the marketing societies, and
also for constructing 5000 rural go-
downs, This Board has also taken
ghare in the State Warehousing Cor-
poration.

There were previously no co-opera-
tive sugar factories ang within the
last 5-6 years about thirty such so-
cieties have come up and it is ex-
pecteq that by the end of the Third
Plan if the licensing position eases
number will go up to about 60.
Through the efforts of this Board
twenty per cent of the present day
sugar production in this country is
through these co-operatives, This
Board has taken share in these co-
operative sugar factories for several
crores of rupees.

There is an executive body which
looks after the day to-day working of
the Board; it met thirty times during
the last fey, years. Recently the Board
8ppointed four committees. One was
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to go into the problems of consumer
stores and consumer movement in
this country, the other on co-operative
marketing of paddy in Andhra Pra-
desh, the third on co-operative mark-
eting of jute in West Bengal and the
fourth on co-operative marketing of
wheat in Rajasthan,

Shri Hari Vishnu Kamath: You are
keeping a good account of the com-
mittees, Committee galore have ap-
pointed.

13.30 hrs.
[Mr, DEPUTY-SPEAKER in the Chair.]l’

The Deputy Minister In the Minis-
try of Community Development Pan-
chayati Raj and Co-operation (Shri
B. 5. Marthy): Only four committees..

Shri Shyam Dhar Misra: The last.
was, as I said, regarding wheat in
Rajasthan, All these were necessary
because, if there has to be good mar-
keting in this country, there has to be
good link between credit and market-
ing. How to bring that about? How
to market paddy from Andhra Pra-
desh which is surplus? How to
market the wheat from Rajasthan?
How to market the jute from the-
eastern States, especially from West
Bengal? That was the real problem
I must give credit to these committees
to the members of these committees;
they have applied their mind and
given the report very recently, within
the last three months. These have
been considered—at least three of
thern have been considered—by the
Government, and the Government
have accepted the recommendations
of these committees. The fourth one
has recently # given the report—and’
that is with regard to wheat in Rajas-
than—only last month. It is being
processed, The reports have gone to-
the State Governments. It will take
sometime, We hope that when thess
reports are implemented some good
results will come in the matter of
marketing, processing, and thereby in-
the credit itself.
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Shri Hari Vishnu Kamath: Let us
hope so.

Shri Shyam Dhar Misra: It is not
an easy problem, and therefore I only
said “we hope”. In spite of all this,
there are lots of problems in the co-

- operative movement to which this
board will have to apply its mind in
the course of the coming years.

One problem has been the problem
- of utilisation of loans. The structure
below, as I indicated, is getting
stronger. I would not say it is very
strong, but it is getting stronger.
The share-money of the society
is increasing. The  deposits also
are increasing and the owned
fund of the society is increasing. It
is all increasing. There is subsidy and
loan from the Reserve Bank, through
the Government, to this Board. There
is a subsidy from the Government. It
is all there. In spite of this, there is
a weakness and we find that there is
difficulty in the utilisation of loans.
This has to be tackled by this board
and we have seen that this board is
trying to utilise opportunities to dis-
cuss this matter and to take concrete
steps. We hope that within the
course of this Plan certain steps will
be taken.

Shri Jashvant Mehta (Bhawvnagar):
At what percentage are these loans
given? ’

Shri Shyam Dhar Misra: TUsually,
the percentage is five to six. If the
hon. Member is enquiring what is the
percentage at which the loan is given
to agriculturists by the service co-
operatives, then, 1 thave answered
that it is between 6 and 9} per cent.
In certain States it is six and in cer-
tain other States it js 63, In others, it
is 94, . But, if he was enquiring as to
the rate of loan from the boarq to the
" States, 1 say it is something like six
per cent. But it varies from scheme
to scheme,

Shri Jashvant Mehta: At what per-
centage does the Reserve Bank ad-
-vances these loans?
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Shri Shyam Dhar Misra: We can
give the details. Then, the other
problem was the evaluation of the
working of societies at the lower
levels—be it processing, be it market-
ing, be it the consumers or be it the
service co-operatives themselves.
This is a baffling problem
This board, I am sure within the
course of a few years, will try to do
something regarding the evaluation.
Similarly, there is a very bad problem
in this country regarding the eastern
States. While about ten States are
forging ahead in co-operation,—the -
figures for the second Plan ang the
first Plan amply speak for thmselves
and I do not say only the quantity
but T am talking also of the quality,
and though not everything is being
done, something is done, ang very
good progress is being maintained in
about nine to ten States—I am sorry
to say,—and the Prime Minister has
already indicateq this and told the
country last year—that four States,
namely, the eastern States, are not
making much headway. Therefore a
year and a half back, we had a con-
ference of officials ang non-officials
and of other persons connected with
this movement at Ranchi solely to
find out the solutions regarding the
eastern Statea. Certain steps were
taken mnd certain suggesations Jwere
made. Certain special funds have
been earmarked, namely, about a
crore of rupees specially for the
eastern States. Schemes have been
drawn by almost all the States, bar-
ring a few here and there and these
have been considered. | am sure this
board, through this special assistance,
and through several other steps it
might consider appropriate, will give
a boost to the co-operative movement
in the eastern States as well.

Another problem is the coverage of
members. While we can claim that
80 to 75 per cent of the villages are
covered in this country, I must say
with regret that the coverage of the
population is hardly 30 to 40 per cent.
This state of affairs is definitely going
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to be improved by the end of of the
“Third Plan, We are taking steps in
this direction. We are revitalising the
societies, and we are strengtheni~g
the apex banks and the district banks.
We are linking the credit with market-
ing and processing. All these steps
are taken together and these will be
through the efforts of the board. I am
sure that within the course of the
thirq Plan itself the coverage of the
members will deflnitely improve, as it
has improved during the first Plan,
and the second Plan.

All these will require planning and
promotion of co-operatives through
disbursement of financial assistance.
‘We think that this body, in collabo-
ration with non-officials of the coun-
try, the non-official co-operatives and
representatives of the Reserve Bank
and representatives of the concerned
Ministries—with all these experts—
will apply its mind and bring about
certain changes in the co-operative
movement, Through the efforts of
this boasd, I am sure during the
third Plan and the coming plans, a
real impact will be jmade

T submit that to remedy the weak-
ness of co-operation, it is necessary
that there should be & statutory board
of this nature which can give a boost
to the movement of co-operation in
this country. I am sure that when
the Bill is passed, when this board is
establisheq with expert men, expert
co-operators and officials and non-
officials in this country, the co-ope-
rative movement will definitely get
the encouragement, support and
Euidance.

I move that the Bill be taken into
consideration.

Mr. Deputy-Speaker: Motion
moved:

“That the Bill to provide for
the incorporation and regulation
of a corporation for the purpose
of development of agricultural
produce and certain other com-

1329 (Ai) LS.
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modities on co-operative princi-
ples and for matters connected

therewith, be taken into conside-
ration.”

Mr. Deputy-Speaker; There is also
an amendment. Does the hon. Mem-
ber move it?

Shri U. M. Trivedi: Yes, Sir. 1
move:

“That the Bill be referred to a
Select Committee consisting of 16
Members, mnamely, Dr. M. S.
Aney; Shri Ramchandra Vittal
Bade; Shri Mani Ram  Bagri;
H. H. Maharaja Pratap Keshari
Deo; Shri Hari Vishnu Kamath;
Shri Narendrasingh Mahida; Shri
Shankarrao Shantaram More; Shri
Man Singh P. Patel; Shri Puru-
shottamdas R. Patel; Shri Sham
Lal Saraf; Shri Prakash Vir
Shastri; Shri Jagdev  Singh
Siddhanti; Shri Sivamurthi
Swamy; Shri Vishram Prasad;
Shri Ram Sewak Yadav and the
Mover with instructions to report
by the 30th August 1962."

Mr. Deputy-Speaker: The motion
and the amendment are before the
House.

Shri U. M. Trivedi: Mr. Deputy-
Speaker, Sir, when the hon. Deputy
Minister moved his motion for con-
sideration of the Bill 1 took an ex
ception that the financial memoran-
dum that is attacheq to the Bill is
vague and very general and does not
fulfil the requirements necessary for
studying the Bill. Unfortunately,
there is no provision in the rules as
to what should be done when such
a mistake has been committed. There-
fore, the Speaker was kind enough
to allow him to proceed with his
motion for consideration, but with this
suggestion that he would make an
effort to furnish us with the comrect
financial memorandum about this
Bill. Unfortunately, even when he
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bas finished his speech, moving for
consideration of the Bill, he has pot
turnished any memorandum yet. That
puts us in a very awkward position.
When he had an opportunity, he
ought to have expressed a desire to
take time. But he has not done it and
he has put us im a very awkward

position.

The rule regarding the financial
memorandum—Rule No. 89—is like
this:

“A Bill involving expenditure
shall be accompanied by a finan-
cial memorandum....”

So, it is a mandatory provision. It is
admitted that this Bill does invoive
expenditure; the wery printing of the
Bill shows it, because clause 12 has
been printed in thick letters. These
are clear indications that it does in-
volve expenditure and there is no
denying that fact, The rule further
eays:

“...Which shal]l invite particu-
lar attention to the clauses in-
volving expenditure and shall
also give an estimate of the recur-
ring and non-recurring expendi-
ture involved in case the Bill is
passed into law”

Where is the estimate for the recur-
ring expenditure? Where is the esti-
mate for the non-recurring expendi-
ture? What criticisrn this House is
going to offer on this Bill certainly
passes my comprehension. )

I do not want to recapitulate what
I have said. But the position is clear
that before this Parliament discusses
a Bill, it must know what are the
commitments that are likely to
come. In one single sentence, it is
put down here that:

“The Central Government shall,
after due appropriation made by
Parliament by law in this behalf,
pay to this Corporation ..." etc.
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Bo, amounts are to be paid to the
Corporation from the Consolidated
Fund of the Union. The charge is
being created by virtue of this law
and wvet the financial commitments
are not mentioned. The recurring
expenditure and the non-recurring ex-
penditure are not mentioned.

Mr, Deputy-Speaker: There will be
an Appropriation Bill for that pur-
pose.

Shri U. M. Trivedi: What wil] the
Appropriation Bill do? That question
comes later on when the budget is
presented. But before the House dis-
cusses the Bill, the House must know
the financial commitments.

Mr. Deputy-Speaker: It is for the
Corporation to give its budget ard
after the budget is given, an Appro-
priation Bill will come.

Shri U, M Trivedi; ] quite appre-
ciate what you say. But what is the
function of the financial memoran-
dum? The rule clearly lays down that
the recurring and non-recurring ex-
penditure involved in case the Bil] is
passed into law must be mentioned.
If that is not mentioned, what is the
fate of this Bill?

Shri Shyam
add ...

Dhar Misra: I may

Mr, Deputy-Speaker: He may reply
at the end.

Shri U. M. Trivedi: It is not a ques-
tion of reply. The question is that the
discussioni on the Bill cannot pro-
ceed, That is my submission. What
are we going to discuss? What will I
place before the House? In what man-
ner will I persuade the Members who
are sitting here that this is a hogus
thing?

Mr. Deputy-Speaker: I do mnot
think so.

Shri U. M. Trivedi: The financiat
memorandum being absurd, what will
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1 suggest? Can 1 suggest that this
Bil] is going to involve an expendi-
ture of 1 nP or Rs. Rs. 2 crores or
Rs, 20 crores?

Mr. Deputy-Speaker: All that will
be mentioned in the Appropriation
Bill.

Shri U. M, Trivedi: The question of
Appropriation Bill will arise only
after the law is made,

Mr. Deputy-Speaker: Before the
law is made, no expenditure is incur-
red.

Shri U. M. Trivedi: But for pur-
poses of the financial memorandum,
the extent of expenditure that will be
incurred by Government by the pass-
ing of this Bill will have to be indicat-
ed. This is an unusual position. My
submission is that the debate should
be postponed. How can it proceed?

Mr. Deputy-Speaker: I do not think
so. It has been said in the flnancial
memorandum that the Central Gov-
ernment will give each year a grant
and also loans to the Corporation.
After the Corporation comes into
being, its budget will be printed and
sent to the Government. Then Gov-
ernment will come forward with an
Appropriation Bill. That will be
the appropriate time.

Shri U. M. Trivedi: No, Sir. The
Speaker has accepted this proposition
that this financial memorandum is not
sufficient because the financial memon-
randum attached to this Bill merely
says that clause 12 provides llke
this, clause 13 provides like this and
soon. That is nothing. It does not
Five what is the recurring and non-
recurring expenditure.

Mr. Deputy-Speaker: Is it not for
the Corporation to frame all those
things, what money they want to
advance to the various bodies, ete.?

Shri U. M. Trivedi: They must first
O_f all tell us what will be the finan-
tial commitment. The question of
appropriation will come later.
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Shrl A. C. Goha (Barasat): This
question was raised before the
Speaker and he gave the decision
that in the course of the debate, the
Minister would give the figures.
Pending that, he allowed the discus-
sion to proceed.

Shri U. M. Trivedi: He has not
glven.

Shri A. C. Guha: During the course
of the debate, it will be given, either
in the speech moving for considera~
tion of the Bill or later on. That was
the Speaker's decision.

Mr. Deputy-Speaker: This will be
one of his main objections. This will
be replied to. He can mention his
other points.

Shri U. M. Trivedi: That will be
very unusual.

Mr. Deputy-Speaker: There |Is
nothing unusual.

8Shri U. M. Trivedi: This is the first
time in the history of this Parlia-
ment during the last 10 or 15 years
that there is a financial memorandum
not giving the recurring and non-
recurring expenditure.

Shri B. S. Murthy: It is under pre-
paration. It will be distributed to the
Members in 10 minutes.

Dr. L. M. Singhvi (Jodhpur): 1 rise
on a point of order. The question
18 that the rules of procedure require
an adequate financial memorandum
containing the estimated expenditure
to be incurred. The Speaker had
adverted to this deficiency in the Bill
as it is before the House. The House
expected that the Deputy Minister, in
the course of his speech, would men-
tion the figures. But the flgures have
not been mentioned. Naturally it is
at the finitial stage that we expect
these figures to be laig before the
House, in order to enable us to cdn-
sider the extent of the commitments
which we are making by the creation
of a corporation such as this. There-
fore, under the rules of procedure,
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it is incumbent and imperative for
the Government first to place these
figures.

Mr. Deputy-Speaker: This point was
raised before the Speaker and  he
has ruled that the debate can go on
and the financial memorandum will
be given during the course of the
debate. 0

Shri D. C. Sharma (Gurdaspur): On
a point of information. May I know
how much time has been allotted for
this Bill?

Mr. Deputy-Speaker: 4 hours.

Shri Hari Vishnu Kamath: The
Members who participate in the de-
bate will be handicapped for want of
complete information before proper
consideration of the Bill

Mr. Deputy-Speaker: Within 10
minutes, he will give the figures. The
hon. Member can go on with his other
points.

Shri U. M. Trivedi: We are in your
hends and it is the duty of the
Bpeaker to protect us.

Mr. Deputy-Speaker: The figures
will be given now.

Shri U. M. Trivedi: It may be given.
It is a matter of disgrace that they
have not prepared it.

Shri Jashvant Mehta: The debala
may be held over.

Mr. Deputy-Speaker: Please give
the figures immediately.

Shri B. S. Murthy: They are being
prepared and will be given in ten
rminutes.

Shri Harl Vishnu Kamath: We can
have an interval of tem minutes.

Shri U. M. Trivedi: We may rlse
for half-an-hour.

Mr. Deputy-Speaker: No purpose
will be served. During the course of
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your speech you will get them. You
can make out other points.

Shri U. M. Trivedi: It will require
some study.

Shri Jashvant Mehta: It is against
the procedure, Sir, to proceed with
the Bill now.

Mr. Deputy-Speaker: He car make
out other points and then come back
to this point afterwards.

Shri U. M. Trivedi: I will have to
come back to this point. 1 am pre-
pared to go whole hog with it. My
difficulty is, without studying the
figures what can I say.

Shri Kashi Ram Gupta (Alwar):
The House may adjourn for ten
minutes.

Mr. Deputy-Speaker: I do not think
it will take so much time for you to
study the figures.

Shri U. M. Trivedi: Sir, it is a very
ticklish thing. I do not want to
obstruct the proceedings.

Mr. Deputy-Speaker: Let us go on.

Shri U. M. Trivedi: Sir, I have
moved that this Bill may be referred
to a select committee.

Shri Hari Vishnu EKamath: Sir, I
rise to a point of order. The langu-
age of the rule is very clear and
categorical. Rule 69 says:

“A Bill involving expenditure
shall be accompanied by a finan-
cial memorandum....."”

The word used is “shall”. Then it
says:

M e which shall invite parti-
cular attention to the clauses
involving expenditure..... b

Again the word used is “shall” and
not “may”. It goes on to say:

B cenmir and shall also give ean
estimate of the recurring and
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volved in case the Bill is passed
into law.”

Here also the word used is “shall”’.

Mr, Deputy-Speaker: It shall be
given presently.

Shri Hari Vishnu EKamath: This
Rule 69 forms part of the chapter re-
lating to consideration of Bills before
the House. Under this rule, therefore
-—I] am sure you are anxious to en-
force the rules as much as we want
to—the Bill cannot be considered
now. It is out of order at this stage
and till the figures are supplied.

Mr. Deputy-Speaker: Where is it
stated that it shall not be considered?
The Speaker has already given a rul-
ing

Shri Hari Vishnu Kamath: This
rule was not cited before him.

Mr. Deputy-Speaker: The Speaker
has already considered this point.

Shri Hari Vishnm EKamath: With-
out this rule before him.

Shri S. S. More (Poona): Sir, [
rise to a point of order. Whether
right or wrong, the Speaker has al-
ready ruled that the House may pro-
ceed with the Bill. Are the Mem-
bers competent to discuss that rulmg

by the Speaker?

Shri Hari Vishau Eamath: A ruling
by the Speaker cannot over-rule the
rules.

_ Mr. Deputy-Speaker: I cannot sit n
judgment over the ruling of the
Speaker.

Shri Hari Vishnu Kamath: This
Tule was not before him. You may
refer to the transcripi of the pro-
ceedings,

Shri Shyam Dhar Misra: I can give
the statement now.

Shri 8. S, More: Leave aside the
Statement. Whether it is right or
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Wrong we are anxious to save the
sanctity of the ruling of the Speaker.
It he has ruled that the proceedings
may go on and the discussion of the
Bill may proceed, how are the Mem-
bers qualified to raise questions which
may question the correctness of his
ruling itself. This is my point of
order, Sir, and 1 submit it for your
consideration.

Dr. M. S. Aney (Nagpur): Shri
Kamath has read out to you the rule
regarding the submission of the
financial memorandum.

Mr. Deputy-Speaker: If the hon.
Minister has got the figures he may
place them before the House.

Shri Shyam Dhar Misra: 5ir, while
requesting the House for considera-
tion of the Bill I had stated that
Rs. 18 crores was the flgure for the
Second Plan iri the form of loan, sub-
sidy ete. There are three kinds of
expenditure that will be involved.
One is the administrative expendi-
ture of the Board itself. This year—
1963-64—it will be Rs. 3-5 lakhs.

Shri U. M. Trivedi: It would be
better if you circulate those figures
to the Members.

Shri Shyam Dhar Misra: That is
what I said earlier. I will circulate
it.

Mr. Deputy-Speaker: He is giving
it now for your information.

Shri U. M. Trivedi: It iz not neces=
sary that he should speuk about it in
the House. I must know what the
financial memorandum is.

Mr. Deputy-Speaker: What he
wanted was information and thay
information is being given now.

Shri Shyam Dhar Misra: I will ge#
it circulated. As I said, in 1962-63
the expenditure will be Rs. 3'25 lakhs
and Rs. 3:50 lakhs for 1963-64. A
regards loans' and subsidies given to
State  Governments through this
Board, the figure is Rs. 19°65 crores
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for the years 1961-62, 1962-63 and
1963-64. This flgure is settled an-
nually during the Plan discussion. 1
will circulate these figures just now.

Shri 8. 8. More: What is the cost
of running this Board, this Corpora-
tion itself?

The Minister of Community Deve-
lopment Panchayati Raj and Co-
operation (Shri S. K. Dey): If I may
quote, Sir, in 1956-57 the expenditure
on administration of the Board was
Rs. 56,000. In 1957-58 it was
Rs. 2,03,000. In 1958-59 it was 1,31,000.

Mr. Deputy-Speaker: We are not
concerned with these past figures.

Shri S. K. Dey: In 1962-63 it will be
Rs. 3:25 lakhs and in 1963-64 it is ex-
pected to be Rs. 3:50 lakhs.

Shri Hari Vishnu Kamath: Sir, on a
point of clarification. May I ask, in
view of the fact that these figures
have been compiled in a  hurry,
whether these figures can be a reli-
able basis for discussion in the House?

Mr. Deputy-Speaker: When they
come from the Ministers they  are
reliable figures.

An Hon. Member: Others dispute
them.

Shri U. M. Trivedi: Sir, unfortunate-
ly, the figures that have been given
do not indicate what will be the noa-
recurring expenditure and what will
be the recurring expenditure that is
expected. Only an attempt is being
made to show what will be the total
expenditure. That is not fair to the
House. However, Sir, I find that the
Rules of Procedure iz defective 1o
this extent that there is no positive
provision that such a Bill must be
ruled out of order. That is why 1
refrained from making such a sub-
mission. In this case it was up to
the Government to have come pre-
pared and not taken us by surprise.
Simply because the Speaker is good
enough or kind enough to sllow them
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to proceed with the business with-
out obstructing it, it is not proper
for them to come like this and then
take us by surprise. Thereby they
are preventing us from offering a
proper and cogent criticism of  the
Bill that is before the House.

Sir, 1 have moved that thiz Bill be
sent to a Select Committee, My
ground for sending it to the Select
Committee is to probe into the neces-
sity that has arisen before the Gov-
ernment for doing this. Why should
it have become necessary to create
two corporations in place of one cor-
poration? The explanation given will
not appeal even to a child, and it cer-
tainly will not appeal to a sensible
man. It is said:

“to provide for the incorpora-
tion and regulation of a corpora-
tion for the purpose of develop-
ment of agricultural produce and
certain other commodities on co-
operative principles and for mat-
ters connected therewith.”

I hope I will not be challenged when
I say that not one word in this Bill
fulfils the objects of the very pream-
ble with which it is being introduced.
If we examine the language in which
the preamble and the law has been
framed, the preamble suggests one
thing and the Bill suggests some-
thing different. Therefore, is it not
necessary that the Bill be referred
to a Select Committee to reframe it
in a proper manner? It is to the
advantage of the Government if it
goes to the Select Committee; not to
the advantage of the opposition. It
{s for the benefit of the country, for
the benefit of the Governmient if the
whole Bill is thrashed out before the
Select Committee for a betier appre-
ciation of the necessity which  has
arisen for sepafhting the two cor-
porations which have been jumbled
up so far. Why that necessity has
now arisen is not explained to us,
or is explained f%n a very cursory
manner.
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14 hrs.

The hon. Minister, while speaking
on this Bill, stated that it is not only
for foodsfuffs but for notified com-
modities also. I wonder what he
meant by “not only for foodstuffs but
for notified commodities”. What is a
“notified commodity”? He gives
another definition for “notified Com-
modity”. According to List III, item
33, in the Seventh Schedule to the
Constitution, this law can always be
made by Parliament. Where is the
necessity to declare a commodity as
“notified commeoedity”? It does not give
additional powers. I will read ouf
item 33 of the Concurrent List:

rd
“Trade and commerce in, and
the production, supply and dis-
tribution of,—

(a) the products of any in-
dustry where the control of
such industry by the Union is
declared by Parliament by law
to be expedient in the public
interest, and mmported goods of
the same kind as such pro-
ducts;

(b) foodstuffs, including -
edible oilseeds and oils;

(c) cattle fodder, including
oileakes and other concentrates;

(d) raw cotton, whether ginned
or unginned, and cotton seed; and
(e) raw jute.”

What does he mean by a “notified
commodity”? Is it the suggestion
that they want to travel beyond the
Very purpose of the Bill, viz., deve-
lopment of agricultural produce? Are
they going beyond it? Are the Gov-
ernment desirous of saying “we will
treat an imported good ss a notifled
commodity”? That cannot be done
un_der the law when the preamble is
being there. That is why I say the
necessity has arisen for referring the
B:ll.to a Select Committee. As I said
earlier, every paragraph, every
clause of this Bill requires detailed
and full consideration. It cannot be
done in the House within a short
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time of four hours. It is impossible;
it cannot be done. I do not know
why this Bill is being iniroduced in
such a great hurry, without attaching
the financial memorandum and by
just reading it out in the House. We
are not able to get sufficient time to
read the memorandum and still we
are being told to approve of it.
Though the expenditure mentioned is
Rs. 18 crores, I am quite certain that
it will go beyond that. I am sorry
to say that the House is not being
taken into confidence in this matter.
The House is not going to discuss the
very purpose for which this Bill is
being introduced.

What does this Bill seek {o create?
It seeks to create a corporalion. And
what will be the composition of that
corporation? It will be a corporation
of politicians. It will be a corpora-
tion of people who will have a hold
on the purse-strings. It will be a
corporation to spend money and to
shut the mouth of anybudy who
wants to raise his voice against the
government of the day. Is this the
reason why this corporation is being
created? Look at the provision:
“The Corporation shall consist of the
following members, namely:—

(i) nine members representing
the Central Government, to be
nominated by that Government in
such manner as may be pres-
cribed;”

Whom are they going to nominate?
When a railway accident enquiry
committee is to be appointed, who
will be appointed in the railway
enquiry committee? Certainly not the
members of the opposition who will
raise their voices against the mis-
demeanours committeed by these peo-
ple.

Shri A. C. Guha: The Chairman of
the Railway Accident Enquiry Com=-
mittee does not belong to the Govern-
ment party.

Shri U. M, Trivedl: I am not ref;r-
ring to the Chairman of the Railway
Enquiry Committee. ] am now refer-
ring to the Dumraon railway accident.
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Now nine persons are going to be
appointed. They are not going to be
appointed just because they happen
to be Members of Parliament{ or
intelligent persons or reputed econo-
mists. They will be the nominees of
the Central Government. And we
know what Government wants and
what Government does. We can give
any number of examples to show that
the Government is not going to act in
a fair, judicious and just manner.
Then the Bill says that there would
be a representative of the Reserve
Bank and another representative of
the State Bank. There is no denying
the fact that these are all govern-
ment bodies. Then the Central Gov-
ernment is to nominate one member
of the Central Warehousing Corpora-
tion, the same warehousing corpora-
tion from which these people have
created another corporation. Why
shou!d the members of that corpora-
tion poke their nose into the affairs
of the new corporation? And yet the
excuse given for the creation of this
corporation is that the other one is
governed by another Ministry. There-
fore, they wanted to separate it. Yet,
they want to bring the representatives

of that corporation into the picture-

argain,

Then eight non-officials shall be
nominated by the Central Govern-
ment. Again, the same thing. So,
there shall be nine members nomi-
nated by the Central Government,
eight non-officials nominated by the
Central Government and representa-
tives of the Reserve Bank and the
State Bank. What is the object of
this?

Shri Shree Narayan Das (Dar-
bhanga): What is your suggestion?

Shri U. M. Trivedi: Naturally, this
1s a body created by the Government
for the benefit of the Government, not
for doing the job properly.

Since the financial memorandum
nas not been attached to the Bill, we
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duv not know why this corporation is
being created. What necessity has
arisen fer the creation of this corpora-
tion?

Then, coming to the composition of
the body, once a person is accused of
moral turpitude, is the quantum of
punishment also an ingredient which
comes into the picture? Suppose a
person is accused of moral turpitude
and convicted by a court of law for
two months, three months or 5 months
and 29 days. What does it matter?
Why should a man who has got a bad
name, who has been convicted by a
court of law be allowed to become a
member of this corporation which
handles money? Now a person who
has got rigorous imprisonment of three
months for criminal breach of trust
can become a member of the corpora-
tion. A person who has been guilty
of chealing or deceiving people, who
has been sentenced under section 420
of the IPC can still become a member
of the Corporation because he has
been sentenced for only four months
of rigorous imprisonment.

All these points have to be con-
sidered by the Selecrt Committee. So,
I would urge upon the hon. Minister
to realise this proposition. What I am
now saying is nol for the sake of
criticism of the Government. When-
ever money is being spent or legisla-
tion is being made, we have to take
into account the condition obtaining
in the country. We should not make
a law in a hurry and then repent at
Jeisure. Why should we make such a
law?

There is a provision in the Bill
which says that a person shall be dis-
qualified for being chosen as, and for
being a member of the corporation
“if he is a salaried official of the
Corporation”. But if he is a salaried
official of another Corporation, he
shall not be disqualified; in the same
way, if he is a salaried official of the
Reserve Bank or the State Bank he
shall not be disqualified. But he can-
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not be a salaried official of the same
corporation. So, the salaried officials
of one corporation are disqualified and
not that of others.

Then, a person who has been
adjudged as insolvent is kept out
whereas an undischarged insolvent
when ingolvency is annulled can still
be a member. Then, I will draw the
attention of the hon. Minister to clause
9 of the Bill, which says:

“Subject to the provisions of this
Act, the functions of the Corpora-
tion shall be to plan and promote
programmes for the production,
processing, marketing, storage,
export and import of agricultural
produce and notified commodities
through co-operative societies....”

1 would like him to explain this. 1
am a lawyer, vet I have not under-
stood it. What is the difference bet-
ween agricultural produce and notified
commodities that you have in mind?
Will the hon. Minister kindly enume-
rate for the enlightenment of this
House the notified commodities which
he wants to have.

An Hon.
defined here.

Shri U, M, Trivedi: I know that
definition. I will again read it out for
your benefit and for my benefit. It
says:

Member: All that is

“‘notified commodity’ means
any commodity. ... which the
Central Government may, by noti-
fication in the Official Gazette,
declare to be a notified commodity
for the purposes of this Act, being
a comniodity with respect to which
Parliament has power to make

laws by vu'ture of entry 33 in
List III......

I have read it over again. I may
Tepeat for your benefit and for my
benefit also that I find that there is
Mo sense in having the words ‘notified
tommodity’. 1 will, therefore, say
With great respect to you—I do res-
Pect you—and to the hon. Deputy
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Speaker that this is something very
diabolical. I do not understand what
the meaning of it is and I submit that
the House must not be done in the
eve by using a language which people
do not understand and the significance
of which has not been brought to bear
upon the House.

What is the purpose of it? What is
the object? Is it to become a sort of
a State Trading Corporation? It is
not a development corporation; it is
a trading corporation that is being
created, Is that what is required
under this Bill? This is what the Bill
says:

LN the functions of the
Corporation shall be to plan and
promote programmes for the pro-
duction, processing, marketing,
storage, export and import...... "

Everything is there. They will do
everything. They will export, import
and process. What is this?

Shri Shree Narayan Das: It will be
through the co-operative society,

Shri U, M. Trivedi: It will be a co-
operative society doing everything,
the panacea for everything for cheat-
ing the poor agriculturist or what it
is, God knows! The middleman will
still remain. The big fellows, the
coat-patloonwallahs will still go about
and do the poor agriculturist in the
eye.

Then, it says:

“in particular and without pre-
judice to the generality of the
foregoing provision, the Corpora-
tion may—

advance loans or grant sub-
sidies to State Governments for
financing co-operative societies
and for employment of staff for
implementing programmes of
co-operative development;”.

What is this? Is this a ruse only to
provide hopes and jobs for certain
job-hunters who bring the votes for
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the Congress Party? It is nothing but
just a shelter, a big shelter for the
specific purpose of political advance-
ment of the party in power.

Then again:—

“provide funds to State Govern-
ments for financing co-operative
societies......

plan and promote programmes
through co-operative societies....

The Corporation shall so exercise
its functions under this section as
not to interfere with the activities
of the Khadi and Village Indus-
iries Commission established
under the Khadi and Village
Industries Commission Act, 1956."

That gives up the show. ‘Lne opject
is only of the same type as that of
the Khadi and Village Industries
Commission. This is merely to fill up
the gaps where they have been left
out. I know that my appeal to the
hon. Minister falls entirely on deaf
ears. He is not prepared to budge an
inch from the position that he has
taken up, namely, that the Bill must
be passed; whatever happens in this
country the Bill must become a law.
I, therefore, appeal to this House and
to all the sensible hon. Members of
this House to rise to the occasion and
throw out this Bill.

Shri Inder J. Malhotra (Jammu and
Kashmir): Sir, are there some hon.
Members who are not sensible?

Mr. Deputy-Speaker: Has the hon
Member finished his speech?

Shri U. M. Trivedi: No, Sir, I have
not finished. My hon. friend is very
anxious to speak.

Mr. Deputy-Speaker: He should
finish soon. Four hours have been
allotted for this Bill
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Shri U, M. Trivedi: This is a Bill
and there is no time limit for discus-
sion on Bills.

Mr. Deputy-Speaker: The Business
Advisory Committee has fixed four
hours for this.

Shri U. M. Trivedi: The Business
Advisory Committee has not yet met.
This is the Government’s decision.

Shri Hari Vishnu Kamath (Hoshan-
gabad): We do not agree,

Shri U. M, Trivedi: If you say that
four hours have been allotted, 1 agree;
otherwise, with great respect to you,
[ am not prepared to agree. Why
should it be only four hours for this
important Bill? They want to spend
Hs. 18 crores.

Mr. Deputy-Speaker: The House
has allotted four hours for this.

Shri U. M. Trivedi: The House has
met for the first time today.

Mr. Deputy-Speaker: It was done
last time.

Shri U. M. Trivedi: Last time it
was merely the introduction of the
Bill and at the introduction stage we
cannot allot time. This is the con-
sideration stage.

Mr, Deputy-Speaker: The Business
Advisory Committee met last time.

Shri U. M. Trivedi: It was not
discussed in the Business Advisory
Committee, I remember it.

Then it says:

“The Central Government shall,
afier due appropriation made by
Parliament by law in this behalf,
pay to the Corporation—

by way of grant...... 4

I would like to know where the pro-
vision is for this Corporation to earn
some money and pay to the Govern-
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ment. It is all take and no give. What
is this going about with a beggar's
bowl, to begin with a beggar’s bowl
and to have it in the bowl. It says:

“The Central Government shall,
after due appropriation made by
Parliament by law in this behalf,
pay to the Corporation—

by way of grant......

by way of loan, such sum of
money on such terms and condi-

1 know that you have been kind
enough to indicate to me that four
hours’ time has been given for this.
My hon. friend might be anxious to
speak. But I have made out a suffi-
ciently strong case to put before the
House that a reading even of these
12 clauses indicates to me that this is
a Bill which must go before a Select
Committee for proper consideration. I,
therefore, appeal to the House that
my motion be carried,

Mr. Deputy-Speaker: Before I call
the next speaker, I have to apportion
the time between the general discus-
sion and the clause-by-clause con-
sideration. There are some amend-
ments also. Therefore we will go on
with the general discussion for three
hours, that is, till 4 o’clock. How much
time does the hon. Minister want for
his reply?

The Minister of Community Deve-
lopment, Panchayati Raj and Co-
operation (Shri 8. K, Dey): Half an
hour.

Mr, Deputy-Speaker: We are left
with only 14 hours for general discus-
sion. Hon. Members will, therefore,
take ten minutes each.

Shri A, C. Guba: No, not ten
minutes.

Shri Kashi Ram Gupta (Alwar): It
will be too short.

Shri Harl Vishnm Kamath: Let the
House fix the time.
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An Hon., Member: The Bill cannot
be passed today.

Mr. Deputy-Speaker: I will call
the hon. Minister at 3.30.

Shri Hari Vishng Kamath: Wher
did it start?

Mr. Deputy-Speaker: It started at
1 o'clock. Shri Shree Narayan Das.
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Sl gEEl & WIETC OF &I
WX uF @Y &A™ T | 99 g
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W § FgFIAT 1 HATIY T
% WX 99T WY W qwrEdr T,
amErfas fawe Wk ggEn
T ®Y dgrar 2 ¥ fau fafew
Tl § qEEWM ¥ W W T QO
w0 W FT faar g, @t ® oAy
Fowar fF @ & &8 amfa
Tifgd f ot A Ffer feden-
#e iz Iw@EfeT A @ ogwr @
o form 7 77 @ FY Iwfa ¥ oy
e Fagrefar @ faww ofr 2,
IARI A TFE F AT FT TF wAT
¥ Fmax  wmbfer L3R
FRAOTET T g9 fagr wd &
fagigsc TRy aar v § TEEew
@i I W @ IO = g,
AT faw@ T §F 1 AT FgEn
afafaar Zgrat § & &l § ST
ggEar | ¥ faw W oF  faEiw
afgfaw a@m & fraq g F
fear & W Ja% fau ag faw miy
g & g fawrog Sufeqa faan &
a1 & 7 gawar g 5 ww ¥ wrf amfa
gt fed |

sa1 fe o fagaw & oy &
JATYT AT g, 9T A6 A F1G 77 gray
# farar TaT @, 98 959 & WA &)
mit qAAT IqEAt qgRT F FE fF
g 9F afig AeaT o am A
qq &6 F fag w9 o vy &7 &
A F IEW g | 7 3@ fagas
T §O9T §T § AR W w_y §
FG gETT 3 TR § |

SR aw AT e A A Y
afrFea<a Mg 1 afoamT i af
% ¥ gag o T &faum F fege o
# FiHLz fae FAEET Fo 33 ¥
9qE Y TE § | AT FO W
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Far Gt TEAT TR fawat F qvaew
¥ F7 T FT wfuF 1 7w @
¥ g0 * qg I Hifw @ @
Af ofgi &% AT @I, TST ()
F 1 A fear mar @ “Gfaiaw waew
I T 7Y 48 ¢ fF AN Ifwdaw wHew
tfeaw § o & wvavw F @@y A
FT I & WEFTT § 1 AfET
afwdas wraew ofsae *f &7 @
# Wi gafeae Fr & awa § 1 wafar
fereiass & Frer 3 & o AT (%)
2 98 % ‘tfess oiw 3 wfed
AT 98 T SfA9 & " IvgEd
gnft |

g A & ag agAr 9 g
fF g ¥ 1 == fad ™ &, wmr
% WO & & ag dfagE & wEEw
33 & oETe 4@ & | A grawl gIad
gfaamaar 99 # A1 FRT e
IF F AT CIFea < NI5qH & W1T-
o, fefegeqar iz gvart & fod §r 77
HEF FEA AT FEAT 2 1 zEAE
frgms # = w=2Y w1 T T I
goga gnm | i & faT o mer
# X fag & F sma= wlt WA ey
#t faafra 8t gu & afeT sz W=
frem 9% 7g faw wtor q@ 7@ fea
T aFT Y w9 §Tw 97 faWe I
Twg § Ay EET W oFw
o AfET 3w ¥ 9 & gme
et g fr fromaw § “Sqawite a1
F AR W AR A AR I ILE
&

“,...production, supply and
distribution of agricultural pro-
duce and certain commodities on

co-operative principles and for
matters connected therewith.”

e FC X @ 7g S ¥ wew
& |
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et AT & 92 Fg1 Ear
& 3w faqaF & qg Taemar mar § %
FAREA F1 geFareT af fe=ht &
£F | 77 UF 9ga famw dw g Wk
S| IIHAT ARG A T €, BN
I ¥ wrat  wEeeay qfRfaar &
FO AT qvg a<g #r afwfaqr i
ot UF gEL ¥ TANT gl A oagmEw
TN | dfFrmmam A F@ g ag
FaTar TT & fREsTeT 7% foeet #
QT A | F wwwa g o at @
¥ & F19 gV T g /war g | fom
T ¥ (efeas wIEA FIETEH &
e WY 1A & IH  aeerar aa
£ fa avad & 9w w1 q=w Fratag gar
B 3} @ Fehd & 9K UF gad
Grg gFfY, It g ¥, o & Aq
=1 g, gu-fadas & ot oA &
fax g =fed fF fm &1 Fewaméz
agt g 3fea e wreTgEar 9 ar
o & fafww 9wl § 9w &7 @@
A qFdr & | 37 a1 fr 71w
Zr fF s 939 9% Ay o
ITETH @Y AT 2, fFT 3 fadow
#@r swArg w1 faw @ =rfed w1
A awwar g f g8 & oF amEr w6
mife zfam # g =ifgd o) oF
amEr & e I9T § ger wifEd,
aofr Frmfer Arlan gedr a7E
¥ o waar | afew oW fagaw & &
24 a7d 7 {or% g1 oAy +fgq fF =
FT UF @7 FEtEw I F R #R
uF feger A g |

za fadas ¥ Afeg foag ST
F AT WG L AT aw IT X
AEA A TG, A aAAT g fF T@
e Agl 8 | Fw 3 F A= faam
o1 ¢ fF & aaew g gTa RAE
&g wrad, T 59 v ¥ aada
fef wad ag fraw % gra faaifa
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fwar sram | & svAar sEw R o€
IR H ®IETC W F4T TIET & |
I T A1t ¢ fF Faw @
O &Y & gIEdl # gY a1 5 ara #T
forr @ & gr Tifed | Fwa<d @Y
frafe frawt & gra fasifa 56
w1 A FOF g T qfea @ g,
e aER A R e & e
Yl # A FA g HEEL @Y
g AT awy E @Y @ aATa FT
@ fagas & fax Qa1 =ifgd

e faug fog & avaw & &
fAdz ®om argar § ag fomr @
weA & WA F E N AW 6
N INEA AN AR F T 9T ®
g Hog faega e AT ¢ f 9
¥ faafeq fag & & & 1 =W
FR I #1 fageq w4 o @ &
forx 7w fadas # g1 =fgd | 3few
W AT AW AT A58 I
# fagfed 7 X & I & I
BT ATEAT & A1 59 FI HEIE GIIAT
Ifaa 78t & | 75t 9T @ # fafsw
& 31 Wfgd F Joroi Wi argd
I Y famm & g 99 #1 g
"I F g gRT 41 § IR FT
Cerciciic i icn B

fme & @aeg # @ A1 0F &
Mg & | fadaw F w3 F
gaFs (4) # frargand s « i
TETH 4T @I g KA
f&d wrad | & TW wvew ® ggAr
e g fF R 2w H A A
aafamrmr g agr fear mr g

“five ghall be persons recom-
mended by the State Govern-

ments on a zonal basis.”
gark 3w # I Aew aifag fF7 09
&\ gg g adwr oY & 92 OF-0F
wfafafa g< os st ¥ gar <fed farw
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FT AT R TEAHE FIT FHAT SE™,
WY & OF TA 9eq g Wifgy St
fe w7 s &7 T g1 qaf
qoq 2 ¥ w9 (A oF AL Ao
& ¥few 7 awwar g fe o & ¥ fodt
faira sqaear #t wgi § 51X S=2ET R
EEFIE 9T 9qaT g @ W fAg
6T A g o g &g mg
WY TRATE A A fwar mar @
ot fom & oF Faew qar e S
T AT FY GrAFTE AT gR At
=9 fomm & & & wgvaan frer &=l
"R 3T FY IR A § I F H-0F
e OF UF o ¥ oy st =g
WX UF QFE FMOifed Imarew
FHF

T AT FATA ¥ FT AT § I
& geaew # Star oofY #ft FrEady ¥
fos fomr m1 2 & watw @
femifafedas ghft o & seo
1% +ff sfe fomr &1 agem T @
gFATg I ST A ag 2 fF  fam
WA F oA eeas ® faa g
Ry ar e dEg | W™
frma &7 qeg AR S FFAT I H T
a7t § afe Tt aF T aEer
g ol av e TxfieaE @ o+
ofomar A T & ) 9 GF T
e # F1E ST a0, @64 T G
foeq foidwea d@z gy &wA
AT S9 9WY 4% 99T gHIR °THEA
srar a1 fF fau st w7 oaree
TXMEaz & avad § oar gd &0 AR
TH HIT 1 8560 71 g1 gwavar e
49T FT 4T AL &1 «FaT | 9F AT
Fer T fF gfF wrow auiiege
qfTATST WA qF gl W T, (HAT HE
% 9 fewrea g fFar a1 §, wofaq
5 & & 9% 9 fagas & 7 gor
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ar w=gr a1, AfHT W TR A
¢ i AT eediegE 1 Aead 918 5w
frre 7 weed 7 @Y A § wwwar g fF
9 H a2 YEAT AT & F 4T
B T H OWT FE AEHT AT
AT F1 FqqHT g1 a1 °F A forw
FT T AT g7 T1f8T 1 39 FY AT
3 ¥ 73 <o faega Toz & T |

g fagas § < oF s 417 #
o & geaeg WA FedT [EAT 1 A
e ¥ famr g F sTErEy F $a®
FT &N | &gt a% 7 awaa 3 5w
FAGRAT &7 4g FI7 AT g7 =rfgd
& we famiT agery afwfa a7 ot
geor ¥ w9 o497 9%, H}< 3z fam
gog & agerien afnfa & fadg
faafg oet & fs ag #91 & asarT & ar
W (O ®T ST AA & MEE FEHAY
afgsre it grar =fegd

Tl TeRT & A | EH fadaw
FT GRYA FLAE | F A 77 qq@T 3
f& w=agr g1 WL IW a9qs  ®r
YaT ¥ i & gy F Tar S @iiw
Fu gaEqT § a¥ agd guT g1 8T
a7 HT GO T @H ARWHAT § |
afFT WL wEF W gEE & wgAd
TG A1 F g4 A9 F1 awdT T §
A AT FEATE FSigER A T U
E 97 o7 fFETC R ano o

Shri Narasimha Reddy (Rajampet):
Mr. Deputy-Speaker, in the long trail
of very heavy white elephants that
have been fed from the revenues of
our country, this Bill is the latest
arrival asking for very fat provender.
This Corporation envisages a member-
ship of twenty with a Chairman and a
Viee-Chairman. The Vice-Chairman
is also to be the Chairman of an Exe-
cutive Committee with five members.
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There would be a Secretary, I believe
a very highly paid Secretary to assist
the work of this Corporation. Added
to that, claue 8 says that “subject to
such rules as may be made by the
Central Government in  this behalf,
the Corporation may appeint such
other officers and employees”—it is
un-numbered, it simply says “may
appoint such other officers and em-
ployees as it considers necessary for
the efficient performance of its fume-
tions.,” Undoubtedly, these officers in
course of time will multiply in such a
manner that amongst themselves they
would absorb in all the income of this
Corporation, 1if at all it gets any
income. Th's would be a continuing
drain on the monetary resources of
the States.

Then again, provision is made in this
Bill for the appointment of various
other committees. We can safely pre-
sume from our experience in the past
the number of these committees will
go on multiplying. It is, therefore,
plainly seen that the creation of this
Corporation gives endless -opportuni-
ties for these various committees +to
have picnicing jaunts throughout the
whole of the Indian peninsula for
which our poor country would have
to pay in the shape of fat T.As. and
other incidental charges.

Why should such a Corporation be
established when our country is having
lots of financial worries? We have on
the Treasury Benches a plethora of
Ministries, Ministers of State, Dcputy
Ministers and Secretaries, any one of
whom could take up this function as
a departmental affair. I am unable
to understand why at this time of the
day when our Finance Minister has
been going about from one country to
another for more funds, the much-
valued tax-paver's money should be
dissipated on this whally unnecessary
body.

Whenever Government has delegat-
ed functions to such corporations
there has been wastage and extrava-
Eance resulting in ineficiency, so
much so that these corporations have
been the target of public criticism.

SRAVANA 15, 1484 (SAKA)
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The functions of the Corporation
are described thus in section 9: “To
plan and promote programmes for the
production, processing, marketing,
storage, export and impoxrt of agri-
cultural produce through co-operative
societies.” That is to say, this Cor-
poration is supposed to promote pro-
grammes for the productiom of agri-
cultural produce. The provision in
clause 9(2) is that this Corporation
shzll provide funds to State Govern-
men's for financing co-operative socie.
ties for the purchase of agricultural
produce and other commodities, and
also for the supply of seeds, manures,
fertilizers, agricultural implements,
etc. I submit that all this is an insi-
dious method of introducing co-opera-
tive farming by temptations, if pos-
sible, by compulsion, if necessary.

Then again, I wish to draw the atten-
tion of this House to sub-clause (3)
in clause 9 which says that “the Cor-
poration shall so exercise its func-
tions under this section as not to in-
terfere with the activities of the Khadi
end Village Industries Commission™.
Why do they make an exception? I
would have been very glad if the Gov-
ernment had introduced this provision
at the end that they will not inter-
fere with the activities of the Khadi
Commission or with the independent
agricultural activities of the individual
ryots or their holdings or with their
initiative and judgment. If the Min-
ister is really honest about the ryots
he could have introduced such a pro-
vision at the end of sub-clause (3) of
clause 9.

It is quite plain that this Bill envi-
sages the introduction of co-operative
farming hoping to raise thereby agri-
cultural production. I am an agricul-
turist myself and I have seen many
of these agricultural demonstrators,
who are supposed to be experts,
coming to our farms without knowing
the rudiments of agriculture and
without knowing something of pra_cti-
cal agriculture from the old farmers
who are tilling our land. If such is
the position of agricultural experts,
how could we increase the agricultural
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production of our country? No doubt
any number of them, would be manu-
factured in the laboratories of the
‘Community Development Department;
but I am qu.te sure that they will not
be able to make out a dry land from
a wet land or a bajra field from a
paddy field.

Shri B, S. Murthy: Why not?

Shri Narasimha Reddy: 1 submit
‘that the Government should not dabble
‘with co-operative farming or tamper
‘with the rights of the ryots.

Shri Inder J. Malhoira: How does
‘the question of co-operative farming
.arise here?

Shri Narasimha Reddy: If the hon.
Member reads the wording of clause 9
he will find that it says “to promote
programmes of agricultural produce”.
How do you produce agricultural pro-
duce? Not from the air, not by in-
cantations, not by any other procedure
but by taking to farming. You are a
co-operative society and you are in-
troducing co-operative farming. There
is no doubt about that. If my hon.
friend had read the section he would
net have come forward with this
interruption, . '

I submit that this whole Bill is
nothing but a farce, a drama being
played to throw dust into the eyes of
the self-relying and honest ryots of
our huge sub-continent. This co-
operalive farming, or these communeca
as they are otherwise called have fail-
ed in Russia and China from which
latter country millions are running
away in famine in hunger and in star-
vation. In our own country we have
gone through many vicissitudes and
trials and hawve been subject to sue-
cesaive invasions through centuries.
And if through all these invasions our
country and our civilisation has endur-
ed, it is on account of the fact that
we have had a free ryot populatinn
carrying on their agricultural exls-
tence unhampered by any limitations
‘whatsoever. The abodes of our ryots
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have been the havens of peace and
contentment, the sublime teachings ot
our land and its culture being handed
down from father to son through the
devotion of our women-folk through
un-numbered centuries. [ remember,
while T was young I attended a lec-
ture by Dr. Annie Besant, a pas-
sionate lover of our country and one
of the distinguished ex-Presidents of
the Indian National Congress. Speak-
ing about the ryots of India and how
they went to work by first paying
obeisance to the Almighty, she said:

“There is greater philosophy in
the lean and lanky ryot plying his
lonely turrow on the banks of the
Ganges than in  all the philoso-
phies of the west.”

I warn the Government, do not kill
the ryot by this new religion of yours
thig uneconomic, exploded and detest-
ed cx-operative farming. 1 say, do not
tamper with, do not play with, the
rights of the ryot because in them
flows the immemorial blood of count-
less aeons of agricultural anrestors.
Especially at this time when our coun-
try is threatened by foreign invasion,
when our sacred soil is tampered with
by the vile feet of aggressors, we
should not consign our sturdy, strong
yeomen to an atmosphere of dejection
and frustration, We should not at this
time of crisis make our ryots fee] that
they are bondmen in their own coun-
try, that they are subjected to destitu-
tion and hunger. I would advise our
Minister, who has already sufficiently
tampered with, disturbed and disin-
tegrated the peaceful, rural pastural
life of our villages by his ‘community
development’ and by his ‘panchayati
raj’, to withdraw this Bill (Interrup-
tions).

Shri B. §. Murthy: On a point of
order. I think the hon. Member used
the word ‘tampered’. I submit it is
not proper to use that word.

Shri Narasimha Reddy: If he feels
80 very delicate and touchy about it,
1 will not say ‘tampered’; but I will
say that he hag sufficiently disturbed
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life of our country, 'So, I would re-
quest the Minister to withdraw the
Bill, go home and offer prayers to the
Almighty and take a vow never more
to trifle with the rights of the ryots of
our land.

Shri B, S. Murthy: To Lord Nara-
simha!

Shri P, R. Patel (Patan): While
supporting the Bill, I would like to
offer some suggestions. We know
that the National Co-operative Deve-
lopment and Warehousing Board was
established under the Act of 1956. The
Deputy Minister was good enough to
say that the Board has done excellent
work. He gave figures of increase in
the membership of co-operative socie-
ties, increase in the number of socie-
ties, increase in the number of mar-
keting societies and so many other
societies. If the Board, according to
the Deputy Minister has done good
work, what is the reason for chang-
ing this Board to a Corporation? If
the word ‘Corporation’ is put for the
word ‘Board’, how is it going to serve
the agriculturists in a better way than
the Board does today?

The reason for the separation of the
iwo bodies, the National Co-opera-
tive Development and Warehousing
Board and the Central Warehousing
Corporation, has been given in the
Statement of Objects and Reasons as
follows:

“Both the bodies were under the
administrative control of the Minis-
try of Food and Agriculture. Sub-
sequently, there has been a re-
allocation of business by which the
administrative control of the Na-
tional Co-operative Development and
Warehousing Board has been trans-
ferred to the Ministry of Community
Development and Corporation while
the administrative control of the
Centra] Warehousing Corporation
continues to be in the Ministry of
Food and Agriculture. The two
bodies are thus under the adminis-
!.rative contro] of two different Min-
istries. In the altered situation, and
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in the interest of the better func-
tioning of the two bodies and for
administrative convenience, it is con-
sidered that the two bodies should
function independently under sepa-
rate enactments”.

It is now clear that even though the
two bodies were controlled by one
Act, however excellent the functioning
of the Board was according to the
Deputy Minister, the only difficulty is
that one body is put under the admin-
istrative control of the Ministry of
Community Development and Co-
operation while the other is wunder
the administrative control of the Min-
istry of Food and Agriculture. These
two Ministries are under the same
Government. Do they not co-operate
so far as the functioning of these two
bodies is concerned? Is there non-
cooperation in co-operation? Other-
wise, if one is put under the admin-
istrative control of one Ministry and
the other is put under the administra-
tive control of another Ministry, that
does not necessarily create conditions
for the enactment of separate legisla-
tion. So I wish that the matter be
considered by the Ministry.

There is another thing. Co-opera-
tion is not a new thing to us. It was
started in 1904, when we had the
Co-operative Credit Societies Act.
Then in 1912, another Co-operative
Societies Act was passed for the estab-
lishrment of central financing agencies
to provide funds to the primary agri-
cultura] societies. Then in 1914, the
MaClagan Committee was appointed
to review the progress of the co-
operative movement. In 1919, the
Montagu-Chelmsford reforms came
and the subject of co-operation was
transferred to the provincial govern-
ments. Thus it became a provincial
subject. In 1829, a Royal Commis-
sion on Agriculture was appointed.
They also considered this problem. In
1954, after 50 years, the result has
been that we had hardly touched the
fringe of the problem. The Resefve
Bank of India appointed a Rural Cre-
dit Survey Committee to inquire into
the matter, which came out to say
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that the total credit given by the co-
operative  societies to the agricul-
turists is only 3.1 per cent of the total
credit requirements of the farmers,
and even this was not given always
to those who were in real nead. The
Committee recommended the setting
up of a National Co-operative Deve-
lopment and Warehousing Board
And so we had the enactment of 1956,
The Agricultural Produce (Develop-
ment and Warehousing) Corporation
Act, and we had these two Boards.
When the two Boards are working so
well as mentioned by the hon. Deputy
Minister, 1 do not know why we
should bifurcate it.

Shri Shyam Dhar Misra: We are not
hesitating to bifurcate it.

Shri P. R, Patel: Well, there is no
hesitation; rather. we are in haste.

Shri Inder J. Malhotra: That
amounts to the same thing.

Shri P, R. Patel: I will not refer to
the figures of progress in the last five
yvears. Looking at them, we see the
progress is nice and good, but that is
only so far as the figures go. But has
the principle of co-operation been im-
bibed by the pcople, or do they go
to co-operatives for certain advan-
tages? That is the question. No doubt,
we have got co-operative societies. It
is a good thing. But I am of opinion
that unless 90 per cent of the mem-
bers of such co-operative societies are
agriculturists, such socicties regis-
tered under the Co-operative Socie-
ties Act do not become co-operatives
The principle underlying it is that
the agriculturist should be benefited,
and for that, unless 80 per cent of
the members are agriculturists in the
cotton co-operative society, 1 would
not call it a Co-operative,

1 have seen certain co-operative so-
cieties, co-operative ginning factories,
and I think the ‘merchant community
make the best use of these co-opera-
tives and try to earn. So, I request
the hon. Minister to see that in reality
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the advantage that we want to give
to the co-operatives go to the deserv-
ing. the farmers.

You will find that the intention im
having co-operative marketing socie-
ties is to benefit the agriculturists, but
the middlemen become members of
such societies angd take advantage of
the co-operative movement. I am
submitting not by way of criticism,
but only with the view that the Min-
ister and the Ministry may see to
it that co-operation in the real sense
is there in all co-operative societies.

The idea behind establishing the
Board and the Corporation is a nice
ane. It is given in clause 9:

“Subject to the provisions of this
Act, the functions of the Corpora-
tion shall be to plan and promote
programmes for the production, pro~
cessing, marketing, storage, cxport
and import of agriculiural produce
and notified commodities through
co-operative societies.”

We badly require an increase in the
export of our agricultural produce.
We know that agricultural produce
contributes ore than 76 per cent
10 our exports, and unless we
double our production, we cannot in-
crease our exports. We must eamn
foreign exchange too, and if this is
the idea in establishing this Board and
this Corporation, I would be very
happy, but there is one thing. Some
{wo or three months back a statement
was 'made by the Minister of Com-
merce on the Export Promotion Coun-
cil that all those who were taken were
representatives of the diffrent Cham-
bers of Commerce, There were Gov-
ernment servants, too. HRepresenta-
tion was given to the cotton dealers,
the Cotton Exchange, the Seeds Ex-
change, the merchanis and the asso-
ciations, but no representation to the
agriculturists. If at all we want to
improve and increase our productiom,
increase export of agricultural pro~-
ducts, I do not understand why we
should not give representation to the
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unions and invite their representatives,
we invite bank employees and have
cansultations with them; we also have
consultations with Government ser-
vants' associations, with merchants’
associations, and we are benefited
thereby. Shall we not be benefited if
we take the co-operation of the re-
presentatives of the apgriculturists?
Is it not time that there should be an
association of  agriculturists in the
country to look after more production
in agriculture and its export? Would
that not be beneficial to the country?
1 do not understand why we are afraid
of that,

Shri Shyam Dhar Misra: But are not
the federations of these agricultural
cooperatives at the district and apex
level, federations of agriculturists?

Shri P. R, Patel: If he at all say
that we are going to have represen-
tatives of the agriculturist co-opera-
tives societies, I would welcome it,
but what is in this Bill? It says that
the Government -will nominate. Why
should there be nominations. In this
year of 1962 when democracy is every-
where—we are all for democracy—
why should there be a nomination?
You find out some way by which
elections are held and representation
is by organised associations of agri-
culturists. Let the co-operative socie-
ties of the State elect a representative,
Where is the difficulty? That would
be sufficient, but you do not do it.
I' do not say you recognise agricul=-
tural associations.

Clause 10, I find, reads:

“(1) There shall be an Executive
Committee of the Corporation which
shal] consist of the following mem-
bers, namely:—

(a) the Vice-Chairman of the

Corporation;

(b) three members nominated by
the Central Government in
such manner as maybe pres-
cribed;

(c) the representative of the Re-
serve Bank . . .
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(d) two members nominated by
the Central Government from
among the members of the
Corporation . . ."

And how is the Corporation to be
formed? Under Clause 3(3),

“The Corporation shall cansist of
the following mambers, namely:—

(ii) nine members representing
the Central Govermrment, to be
nominated by that Govern-
ment in such manner as may
be prescribed;

— not representatives of the co-
operative gocieties—

*(ii) one representative of the Re-

serve Bank, to be nominated by
the Reserve Bank;

(iii) one representative of the
State Bank, to be nominated by the
State Bank;

(iv) one representative of the
Central Warehousing Corporation,
to be nominated by that Corpora-
tion;

(v) eight non-officials nominated
by the Central Government . . ."

So, there is no representation to the
co-operative societies. I suggest that
Government might make this clause
a democratic clause. I would urge the
Government to consider this view and
do the needful in the matter,

15 hrs,

St T qeea (W) ¢ IAAA
qEr, fagelt A< t6 gaq Haww &
TEHT 9T ArETiaE fawe e o
o ¥E8 & @) 9 I8 §NG qA -
wiifesy & AR § wuq faw =s
feu @ | #F ag AT 1 s we A oar
w1 fadms sm smom A QL AW A
wiiRfrey 9T &9 W § A° A
s owft woafesy IEs WA
TG | A AG aw i g A
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& wrg § 5 o fadgs & @@ A
AT ATATHAT YN gL & | 79 w2
f Y 637 ¥ oF fadas arw & I
g A FA o a3 g faw
am &1 CFAI Siggy (fedemie
gz Fmgrsfem)  FORTE  Uag,
284% & 1 T fadws § o adt &
arT wer T E, o SAH ;AT TS 4
W AF T gAATE T ZAT B sdwd
¥ F¢ @ g g TR g |

@i % 95 T E Fanr T
¥ wdfeas W= §1 24U O
IHAM FT HEWFAT | F ST F7 F
gafigfaamag = frze  wew
¥ T AT § A1 93 T A
(77 | 70 Fma ISR AT ¢

CfFag ey AEl § o Fiwdfea A=A
Y20 § 19T ALY AT 2 | FiHiAEA
A F1 g AM A ;ar g,
AT FARATGTNE 17 A
ar ¥ A T g afww S amr
# SoF FgAar g T AEd ¥
foget I At A7 Fgr ot fF Fomafza
Sy Tga @ T § o e F,
UF UF WEAY ¥ 219 H 39 24 #I-
siafza g § | I 9w BT St
TARHOA A ®E(AET qEEAT &
art # e &Y 9, ag ATA AT |Far
gt mrmaREw ®
& | To¥F womar 7@ W wad ¥
wr arfaa g A Ed &) A

National Cooperative Development and
Warehousing Board's Annual Report

for 1960-61.

HE & 1 ¥ wwrmar e gdar A
ow & of 6 FEsfeer & w161 B
fagwar & F fog, Imwr o= A
# g W17 9ad aga W=y gEE XU
rimFmImATAsm e fr
g w7 g7 A1fEd | arF A mET aw
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o T I T I4W FTEr ¥ A
AT FT ATTDFAT & | IGX TE A F@l
g & madiz arfedfty &1 o A 2,
ag wedl =mfed | Fe™m TEy ¥
TEA de AT #1 aEe "2 AT,
T Efrsarazagrdr M
aet a7 faaq o1 dmR § a7 e
arfaerer &, 99 &7 uF &0 F3 &7
TATT TG AN TERL 1 AT T gATE Ag
femr a1 & arfele &7 awr g2
arfza afFa ggi T 3y foga awar
faFar rar &

U AART FHE ) T8 9 —-

The influence of the individual repre-
sentative on the management of some
Central Banks appears to be rather
great. This should be curtailed as far
as possible.
afFT o gu o 71 oo 1 faan
mar & # g a7 fR oF dan faw
AT AT AT A A § g Al
9t FT A AT | I W ¥
e oaT faw @mav aran, oF faw oA
< g ATy Iufeqs &< faar @
form ¥ ot qferens & o w1 9 @
7} frrerr & 1 mufy o faw 1 S
HaT &, 99 ¥ gaTw e fadw R
Mm@y afraa g @
i S # ot faw &
WeRlT A, Fgr 9% aETE &1
fox & frar &1 3g A feeme Gar
&Y § WX FTH T ATAT F @ A
Gt F7T & | T I WEwEET NG
fom A P W AR §
ok &7 quw & | F =W g foaw A
¥ v fF wimew segw ¥
e ot 7€ § I ag ¥ g
wa & W { R
ST 1
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ot g gE] feiy w faw &
e & , JuT F ogW ¥y [, wWhed
2 ¥ a1t & o Ivaw e mfaAfee
EoR @ g w A wge A
fear mar & 1 AT AR wgr o B
Fumifer qade § m@AET & g9,
T Ft AIEET FH ¥ F gH
wfegd A ot ft S o & o1 3
o g faar & 1 ¥ o @ R
fF maeitie £ werEew 9 &), 7 T@an
g 5w fam & g & wereEa
FI1 T ff agr fzar mam &)

agi a% femmnfafedas o
Avas &1 FET g Agd § AT AEE)
F o faae =oaa g & 1 @@ | Afaw
ot & fad a9 W aw & fad
G TR aw A gz A A L g | T F
T 2 fom 1 @ ad® aw o
gt 7€ 31, 9% &1 @ foar o ar e
T A9 TG & | & gowan g fr og e
2 1T 7@ A% &t Fore g g wfga
R @ F wiT e s o=ifgg o
w1 dfqF Aot & 9 99 # d9
wER #Y ger g€ § @1 T owWw ),
99 F1 §9 qaEe # miqw g fEar
ST 9TEd, 99 #1159 d W@ #1 #is-
FTT 7@ AT ATER |

qTO Y &7 S99 3 H &

b

All questions at a meeting of the Cor-
poration shall be decided by a majo-
rity of votes of the members present
and voting, and, in the case of an
equality of votes, the Chairman, or,
in his absence, the Vice-Chairman, or,
in the absence of bpth the Chairman
and the Vice-Chairman, the person
presiding shall have and exercise a
second or casting vote.

& wowan g B ag A e @ Fw Ow
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W donfd & o€ e foa®
# ft oy wmifey S § At
wifedt aR 93 2@ wmifer dewE
@ T et g | wifew ww @ @ G
afgd s sy ax dew @ AR ¥ Rl
A fore & w18 T & W W< At
¥ amme A T o H
2t fagrs dwas #Y, it $aa frgr sTAw
& ®gwa @ wifed 1 q&n A g
afgd fF oF T A g e @Y, @A
T g & o g § qrfe ar d
st #1 foar a7 1 9@ @ 2 faerd
=T W< 7 g, a9 g% Fmnfea
FIE GAAT T FT g, Odr qawqr 59
¥ g anfgd

T AR W A e A
109 Y 9T, 9T & FT YT 3 H
Fg1 T4 g —

The Corporation shall so exercise its
functions under this section as not to
interfere with the activities of ine
Khadi and Village Industries Com-
mission established under the Khadi
and Village Industries Act, 1956.

T & WA @Y F [T WEwEE AT
T WAT &, AT wWHE W g wvam €
gt FHAYT F T ATET FOE
Trar Y & 1 W ¥ AR s g o
g a1 anfest R 9x @1a sfee,
@ & gf@ ot &9 i@ 9 & qar @
a1d g & F o =1 ot SR 9g s
o=Er gaT | oy gEr a0 ¥ gw F
e & HfAeA §R w9 ¥ & uw ae
a1 FT @ fEaT § ) §9 & S 1 gt
oF q1 I & T g WX qEWm
T gHX 99 & We AT gh, AT
FTH W ST @A ad WA ghir |
T &1 Jdar ag gr fF 9\ & 37
faar aog &8 & WIT qEA | A TE
guwar f& g %1 Iq #1 N €w
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A F AR A TG 2 1 F
owen § fr ardt s fasde feee
w1 Wt @ & ¥ faar g a1 A€ T
T g g afew mrEr g En

@ g @ sg oA & 79 &
az WY Fmsfer gade ¥ s A
sifa A€ W | FWfeq "AFHE FT
gFA T & (g sg O fr ew 99
auy Afedt &1 3 A1 gATY a9 ®
U AT A &, WY 39 7 g FEA
T 9T FL | AAAG FTAT ST T w2y
AR W ¥ Tgd R AWTEN W
F7 @ € W 99 &7 dwfaw AmEi
s A Hfer Ao fa e H
& oMY § SUTeT Arargfea @ Ar Fw

@ @ é‘wa'r?fmr;rm AGT ZraT
2 Wm wfefaw § s 2Rd g7
, AT 37 & & g g
¢ | W FWA H garfAer qa@r
& Fwmm. oY wwwT dar &
qMEE

‘J\k

oF WY & fr wrorcifes § wr
# foaet feaed ardt § & waT g3 w0
adat FaA G § 1 F S CF FEre-
Wem 1 FIgtFeT @ 91 1 = w@TET
qdrad Fraifer F w=e Bt §
AT ST 1 99 ¥ gAq FT g
& fs =gt @ wor St | 3w F fre
w5 8, TI@ =t £ Sfew et
FAT WA W 99T fwrl w8
mﬁ?uﬁwtﬁﬁ&hmq
ag qY &1 T {1 FT AT A e
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FAT & | v Nfag & v St
& et wrar< & wwaT waT A€ fE
ST UF 7 37 AT A AT T War
T fear @t A e & fag ag
& #< faar uman § fF S @ #rfaw
T E fF 5y wowr femr ag | ow
AT &1 adg 8 A1 ¥l #1 O6T
FIAT 727 & | TET AL A Ay fawrd
ZRAT & | T FoF T AT 2 T 9
fear aram 2 fF ffam drt a1 @
qar g 1 q T W AT ft w9 A
nF T FETEL § FF FAT & A F
e zrza 8, 37 33 aEw & A=<
Fg1 vmET g fF v w=r T 30 9w
= § e ag w9ar AEY & 9T & ar
FEFT HEAT § AT F F AT 73T 1
I a9 7 98 smader a1 g%
g & A wErdA #1 9f1 g% WS FEr
% | 91T 37 q% 79 7% 31 § o7 % %
T TR Z1 X e # T 9y
G A 9H gara wgar A fAw aw
TH AYE &7 wIAfeqt IET FIA E

afaq o gEE § & gaw at
=q faw 7 1 qg ¥y mov fs Ae AR
ofiomrgfea & g1 av 9 3 1 T Or%
¥ gara g Sfeq | i s ofr
F 73 fr ow % ¥ T8 T R WY
¥ | fgw fuas veed w9 @&, 7
T 3T T AT FT F G | Ig gfan
F1 ¥1¢ qorat Ag) | A &% 0F oA
frrer< ¥ gt fF &1 Tgw AW AT T
&, T FY F=T FT &7 1 A g 790 6
qi Sft, ¥ wrreit ¥ AT @ Y A,
ot 97 48 W #f e g g ) oW
dETHE TRTE § 1 T A 9T AT A
AEAIE TA G K@ | I 66
fean f& v # ot ag o It Fead
mE & W 1 ag Owgwe wrw a7 fee
& Aft g1 1 3w A FowE AN ow
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et # B gu 1wy A FE &
[T TE T T | F wsofer w At
A g5 o T o 1 FeR ¥ FTE
T8 a1 § o & T T wrEe
<YeT Y 7 o7 &, W G SR
# g1, ag Fwmifer ¥ &Y, 9 &dr &
WS 7 ymAAT €Y | F ar g R
A # =t $10E wEi & @dr F
SYoT 9% U & fore 7 F1E seaHTT AEL
£ + fam 7 o q@t 47 #=7a0 2 f gm v
F 7 ag o1 o 7 w2 fF owfae
9 FT FT AT | ofFqT FEE AT 9

@ &, Qg o AT 2 ) wsyaifer 7

FT a1 faar f& ot =19 =@ 4@
T I 9 A) faar sranT | 9E AHE
oHr g for &1 &g €7 w=a T a1,
3T f oFad 7 T faar i
aw T H AT I A @ e
AdTIr 42 Z1AT & fF 37 AW F1 HAGT
21 F7 Az 54 of g g w1 33 1
FE F&® T Z 9% 7A@ AvE F A
qAWE I I T Fwar STAT E O F
Are g f naezd F aoma w39
Wi w7 faq w1 ofews w7 a@l
g, 9 T foq mal § A AT )
oo BN d@T & f wwar Agr wAl "
Foafer ¥ o £ fae owm A
qg URTEY FHITHA F1 fFATAT IF
TE ¥ A 7w W 7 G A
& w7 * T ¥ foF dar wxwwd
Fifr gu S IH qANH F § g
¥ & 7z farert et  f o o< 7 feam
a6 age Asm | Ty |,
AT A, gl qg AT} g, Aoy
A 9T FH AT 97 FEA A GATTATE
Y WA | A F T TG 0 | AR
Afaw wrraw § W T W oFhr T
W 1 WY & weET wfuErdr W
wreAt of agr 43 gu # WY A & T
Bk ax T faafes & A@ 7T a7 |
zafead 1 7T 2 e qwra F, F AE
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g fF arefrg wot ot 37 9 A §

& a1 48 fF 1 wre 7 afadsa
&Y AT T ¢ 3% # faepw | gEm A
el | 7t 9T 77 e faar @ @
f arfemiiz & e #1 97 § @@
a1 gw [zad wr raa T@ o2
grferaTie & el F1 < Aifwm | e
T maas saeqr gt wfgd |

g ufiirrgfea &% @1 qarg T%
I A gRrT AT g § fR A
mfwxs e ot @ wfed T gn
AR & IF H oA AET |

drerdr ara s gz FE € E fr Aww
AT art A1z femmgw €W, 9®
313 Renfedt gt afgm

=1 g9 4% % f @y 0% faea
TeRT #1 off 37 H & for w

TA A7 gATET & ;9 { AH A
9 37 faer Y a9 FTAT g, AT ATH
&\ wrA WA ST & FEAT AT
g fF 2o 5 shifer s S@
% fod 97 qwm gaTat o A FE A
Teft TwT aAfet 7 fam § o 9w
W W ¥ eIy g a6
A AFar & |

Shri Himatsingka (Godda): [ have

" been trying to understand the reasons

for which this Bill has been introduc-
ed and I entirely agree with the hon.
Member Shri Patel regarding the ob-
jections he pointed out to this Bill.
It has been stated by the Deputy
Minister that the functions that are
intended to be carried out by the pre-
sent Bill have been very well done by
the body formed under the Act of
1956. Because the two bodies arc now
under two different adminisérative
ministries this Bill has been introduc-
ed. Most of the functions or, rather
all of them I should say, mentionea
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in clause 9 of the Bill are connected
with agriculture; the other body also
continues to be under that Ministry
and I cannot wunderstand why this
body which will also be connected and
concerned with development, proces-
sing, marketing, etc. of agricultural
products be under another Ministry
except if you want to say that these
things are intended to be done through
co-operative societies. ‘Co-operative’
is a word which is producing charm
in certain directions. In the name of
co-operatives, things are done or are
happening which ong would not tole-
rate if such things are unconnected
with that word and I will give some
examples thereof afterwards. There-
fore, I cannot understand as to why
this should have been introduced to
place it under another Ministry.

If you go to any important place
in the village where a lot of important
development work is going en, you
will find a number of officer:; deve-
lopment  officer, welfare  officer,
health officer, agricultural officer,
panchayat officer. My hon. friend be-
hind me here remarks that it has no
concern with this. After all the in-
tention is to do certain things for
improving  agricultural production
which also takes place in the villages.
The main purpose of this Bill appears
to be to borrow money from the Gov-
ernment of India and to lend it to the
States. Broadly speaking, they will
take money from the Government and
advance it by way of loans or grants
for financing co-operative societies.
What happens is this: When you lend
money the borrowers think that it is
not payable. You will find that
moneys lent are not being realised and
the moment any atempt is made to
realise such moneys there is objection
and people begin to interfere in the
work of realisation and therefore, all
these moneys are lost. It appears
from clause 9 that the object is to
finance co-operative societies for em-
ployment of staff and implementing
programmes of co-operative develop-
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ment. Why cannot the something be
done by the Food and Agriculture
Ministry, which they have been doing
g0 far? There ig no reason why an-
other body should be set up and sepa-
rate expenditure incurred. As has
been mentioned, the expenditure in
1983-64 will be Rs. 3'5 lakhs which
will go on increasing. The only pur-
pose, it appears, is to borrow money
from the Centre and lend it to them.

Shri Shyam Dhar Misra: 1 said: it
is not the only object. It would plan
and promote co-operatives; ] have
said that also.

Shri Himatsingka: Planning will
be by the Central body or by the
State bodies or the different co-
operative socicties? After all, so far
as the question of planning for pro-
duction, processing, marketing, etc., is
concerned, it all means the same
thing. I do not seg why there should
be a duplicating and overlapping of
functions and increasing difficulties at
every stage. As a matter of fact,
what will happen is that if a person
comes for something to be done, one
Ministry will say, “put this thing be-
fore the other Ministry” and the man
will be like a shutile-cock, being sent
{from one Ministry to the other.
Therefore, 1 feel that there is no
justification for a separate body to be
set up.

1 was mentioning about the charm
in the word “co-operation.” What
happens in Assam? Hon. Members
from Assam will support me when I
say this. In Assam, Government has
given monopoly to co-operative socie-
ties to purchase paddy. If you make
enquiries as to what is happening to
those co-operative societies and how
they are functioning and what is the
fate of the agriculturists who have to
come angd sell paddy, you will realise
what an injustice and harm is belng
done to them. The co-operative socie-
ties have not been provided with suffi-
cient funds. They have got no
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arrangement for storage or purchas-
ing. As a result, a lot of unfair acti-
vities are going on and the agricul-
turist is suffering. For a co-operative
society for a sugar farm, only Rs. 5
lakhs to Rs. 6 lakhs come from differ-
ent persons—the co-operatives— and
the rest had to be found by the Gov-
ernment. The total needed is about
Rs, 70 lakhs, The sugar that was
produced cost about Rs. 60 per maund
in the first year. That is the cost of
the sugar that was produced. What
I was fceling is that we should not be
charmed by the word ‘“co-operative”
unless it functions properly. Certainly,
the work that is intended to be done
is very important, If programmes
can be formulated for production,
processing, marketing, storage, etc., by
co-operative societies certainly  that
ought to be done, but no separate body
is neveded for the same. All these
functions can be carired out by the
existing bodies.

Moreover, the main  thing which
will help in the increased production
of agricultural produce is the supply
of seeds, manures, fertilisers, elc.
Simply because you increase the num-
ber of bodies for doing this work, it
does not mean that it will help in the
distribution of better seeds, proper
seeds, supply of seeds in time or the
supply of manures and fertilisers in
time. These things have to be arran-
ged whether by this body or any other
body. What has to be done is to make
arrangements for the supply of all
these things and not to increase the
number of bodies with the same
objects to be performed or fulfilled.
Therefore, what I feel is that actually
our attention should be diverted and
applied to finding ways and means
whereby we can be in a position to
supply the needs of cultivators by
sceing that they get proper seeds,
Mmanures, fertilisers, agricultural im-
Plements and a lot of other articles for
the development of agricultural acti-
vities and produce. But not much is
being done in that direction, or,
rather, not sufficient is being done in
that direction. Our attention should
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be focussed towards that direction so
that our people get these things—
they need these things—in time, in
proper quantities and in proper
quality and at reasonable rates. That
should be our intention and only then
our purpose will be very much served
and helped.

One of the objects is said to be the
import of agricultural produce. Is not
the Agriculture Ministry importing
whatever articles we need? They are
importing them. About export, I do
not know how these co-operative
societies will be in a position to ex-
port, which is a very big thing and a
technical thing, and which needs a lot
of experience and a lot of information
of world markets. I do not see in the
near future whether any co-operative
society wil]l be in a position to take
up any of these activities that are
intended by way for export of any
agricultural commodity. Therefore, 1
feel that the matter needs very carcful
consideration and examination before
we really support this Bill,

As I said, the objects are not bad,
but these objects can be performed
and are being performed by other
bodies, and there is no need for dup-
licating the same. The money that
will be spent in the employment of
persons, etc., will be better utilised
for the supply of seeds, fertilisers, etc.
With these words, I say that the
matter should be reconsidered.

Shri Jashvant Mehta: 1 have been
listening to the debate and heard my
hon. friends speaking on this Bill
which seeks to establish a National
Co-operative Development Corpora-
tion, While moving the motion for
consideration of the Bill, the hon.
Deputy Minister had put before the
House the development of the co-ope-
rative sector and the co-operative
movement as a whole. I would like
to ask the question: what is the ulti
mate aim of the co-operative move-
ment? Our ultimate aim is prosperity.
When we want to establish or develop
this co-operative sector, we must be
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very clear in our mind. I am always
one with those who support the co-
operative movement. When I look at
the co-operative movement, the
_picture which the hon. Deputy Minis-
ter presented to the House comes to
my mind. Let us look at the practical
aspect of the co-operative movement.
Co-operation has developed in quan-
tity on a large scale--in statistics and
numbers. But when we look at the
practical aspect of the co-operative
movement, we really feel where we
are going. A time has come when we
should stop and think and think
again, about which type of co-opera-
tion and co-operative sector we want
to develop and what would be our
pattern.

1 would tell the House in brief how
this philosophy is implemented in
action. Our ultimate aim is, through
this co-operative movement, to deve-
lop agricultural production, processing.
marketing and other things. Bul
really, how far have we progressed in
thiy matter? Our aim is to establish
a separate corporation. We are always
starting different organisations on &
gigantic scale, with a top-heavy
administration. But how do they
deliver the goods? After the report
of the Rural Credii Survey Committee
of the Reserve Bank, which has revo-
lutionised the co-operative movement,
we had the V. L. Mehta Committees
report also before us. If you look at
both the reports, and the policy of the
Government and the programme of
the Government as to how the philo-
sophy is implemented in practice, you
will rcalise the present position.

One point which I want to place
before the policy-makers of this Gov-
-ernment ¢ this. In any policy 50 per
cent of it should be theoritical, but
you must have at least 50 per cent
-mass approach. How is the thing
going on practically? How we are
implementing the programme practi-
cally must be examined. I will tell
the House that even in the report of
-the Rural Credit Survey Committee.
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they have saig that co-operation has
failed but co-operation must succeed.
On the same lines, I want to use the
same words: co-operation has failed
but co-operation must succeed. The
Reserve Bank was advancing crores
of rupees at 14 per cent, but when
the money goes to the farmer, the real
agriculturist has to pay nine per cent
interest. How is it? From the Reserve
Bank to the farmer, though the middle
agencies, how is that therc is such a
great difference, when credit is trans-
ferred from one organisation to the
other? We are now establishing a
central corporation and this corpora-
tion will advance to the State Banks,
and the State Banks will advance to
the district  banks and the district
benks will advance to the primary
societies. "“Through this ladder, this
top-heavy  administration, the cost
will not be cheaper but it will be
dearcr. Why do you duplicate the
agencies? The  Reserve Bank s
directly advancing to the State Banks
You are also starting a new corpora-
tion which wil] advance money for all
these purposes. What is the use of
that agency? The Reserve Bank has
its own organisation. Through ‘that
agency the present State Banks direct-
ly take the loans. They distribute
them to the district banks. The district
banks will give it to the primary
societies. First of gll, there must be
clarity of thought. When we want to
develop the co-operative sector, there
should not be overlapping of agencies.
The ultimate aim is production and
prosperity. Let us see what type of
credit we are advancing. There are
agencies for advancing long-term,
short-term and medium-term credit,
but there is no coordination and unifi-
cation. We are organising a separate
agency for long-term  advancement
and for short-term advancement,
there is a separate organisation. All
these administrative costs have to be
borne by the real farmers and agri-
culturists.

We expand the co-operative move-
ment. We give statistics saying so
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many lakhs of cooperatives have been
organised, so many lakhs of share-
holders are there and so many crores
of capital have been advanced. But
what is the quality change? There is
no quality progress. So far as the
rural area is concerned, if you appoint
an enquiry commission, you will rea-
lise how many societies are defunct
societies and how many societies are
living on oxygen, i.e, societies which
are taking advances from shawkars or
exploiters, Before organising  so
many different types of agencies with
top-heavy administration, Government
should first of all find out what steps
should be taken to attain uniformity
and to deliver goods in a simple and
straightforward manner. In the States,
they have their own  organisations.
What will be the link between this
organisation and the State Bank?
There is no clarification as to whether
the State Bank wil] take ciedit from
this organisation or from the Reserve
Bank. ‘This should be clarified,

Even the Co-operation Ministry has
not got a clear picture as to how far
the cooperative sector is going to play
an important role in this matter.
There is challenge from other sectors
also to this cooperative sector. At
that time, the cooperative sector must
be more vigilant, more efficient and
more dynamic, so that it can deliver
the goods for more production, more
prosperitv and more development.

I just wanted to draw the attention
ol the Minister to these two or three
points. Quality progress should be
there and an enquiry must be institut-
¢d. We must be told what steps Gov-
¢rnment are going to take to remove
corruption from the cooperative
movement. Corruption has gone deep
down and because of that the coopera-
live movement has degenerated. So,
in the interests of the cooperative
movement, a new approach is requir-
ed gnd while organising new corpora-
tions, Government should have a pro-

per perspective of the cooperative
movement,
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Shri A. C, Guha: Sir, while gene-
rally welcoming the provisions of this
Bill, I have my own words of criticism
about the necessity of having a Bill
which means bifurcating the two
organisations. The Act of 1856 was
passed on the recommenfation of
the All-India Rural Credit Survey
Committee. That report clearly re-
commends that these two bodies—
the National Cooperative Develop-
ment Board and the Central Ware-
housing Corporation—should work in
close cooperation. Not only that. It
has also been stated that one of the
functions of the Board is to give gene-
ral directions to the All-India Warc-
housing Corporation. This Board wa:
cxpected to be the parent body under
which the Centra] Warehousing Cor-
poration would function. This Board
was holding more than 60 per cent of
the shares of the Corporation. Out of
59,000 shares, 40,000 shares were held
by this Board. Now these shares will
be transferred to the Government of
India, but the intimate connection
which was necessary for the proper
implementation of the recommenda-
tions of the All-India Rura]l Credit
Survey Committee between the Board
and the Warehousing Corporation is
now to be cut off.

1 think the words as put in the
Statement of Objects and Reasons are
not quite correct. It has been stated:

“In the altereq situation and in
the interest of the better func-
tioning of the two bodies and for
administrative convenience, it is
considered that the two bodies
should function independently
under separate enactments.”

There may be some administrative
convenience. I am nol sure about
that. But it will not be correct to
claim that in the interest of better
functioning of the two bodies, they
should be separated. Rather I feel
that the Warehousing Corporation will
go far astray from the ideal for which
the corporation was set up. From the
report of the Warehousing Corpora-
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tion, we have our apprehension that
it has been functioning not so much
to render help to the agriculturists
and producers, but rather for the
benefit of some richer section of the
people. If this intimate connection
between the Board and the Warehous-
Ing Corporation is cut off, I think the
Corporation will go farther astray
from the ideals for which it was set
up.

Warehousing and have two func-
tions. It can help the actual primary
growers and the agriculturists or it
can help the profiteers and rich mer-
chants. I think the present tendency
for the Corporation is to help the pro-
fiteers in cornering the stocks, so that
they can shoot up the price. If the
Corporation were divorced from this
ideal of cooperation as envisaged by
the All-India Rural Credit Survey
Committee, I apprehend that the Cor-
poration will serve only the latter
purpose, i.e., helping the profiteers and
itock-pilers.

As regards the performance of the
Board, the Deputy Minister, while
moving for consideration of the Bill,
gave us a very glowing picture about
the development of the cooperative
movement.

Shri Shyam Dhar Misra: 1 aiso
stated the problems.

Shri A. C. Guha: I know there has
been quantitative improvement in the
cooperative movement and 1 do not
deny that there has been some quali-
tative improvement also. But basical-
ly, the cooperative movement in India,
I should say, lacks the spirit of co-
operation. The Deputy Minister has
mentioned about the sugar cooperative
factories. Most of the money has been
supplied by this Board. I am not
quite sure who are the members of
these cooperatives, because they have
not developed in my part of the coun-
try. But I have reason to believe that
the members are not the real agri-
culturists who produce sugarcane or
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the workers in the sugar factories, but
they are somebody else, other than
these two categories who have not
been the real beneficiaries. If the
cooperative movement develops only
on Government money and to the
benefit, not of the primary producers,
but for the benefit of some middlemen
or some richer section of the people,
there should be concern for the Gov-
ernemnt regarding the quality aspect
of the cooperative movement. Sir, I
only can expect that the Ministry as
such is not so complacent as the
Deputy Minister's speech would indi-
cate about the qualitative aspect of
the co-operative movement,

The speaker who preceded me has
refcrred 1o the Reserve Bank. The
Reserve Bank has been giving, I think,
near about Rs. 80 crores annually at
a subsidiseq rate of only 2} per cent.
To that Rs. 80 crores, this Board has
added another about Rs. 4 crores gn-
nually, Compared to the sum given
by the Reserve Bank, this sum of Rs.
4 crores is a paltry amount. I cannot
understand why this should not have
been processed through the Reserve
Bank. The only point raised is that a
certain part of the amount is given as
grants and not as loans. That is all
right. The amount given as grants
may be processed through this Board
or the Corporation that is likely to
come, but the amount given as loan,
[ think, should be processeq through
one agency, through the Reserve
Bank or its subordinate agent the
State Bank. A government depart-
ment or any corporation subordinate
to the Government should not give
any loan in that way, gnd it should
be processed through one agency,
which is the Reserve Bank of India.

After this Rural Credit Survey Re-
port, we have also the report on cre-
dit conducted by the Committee pre-
sided over by Shri Vaikunthlal
Mehta. That Committee has made
certain important recommendations
particularly about giving loang to
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persons who may not be credit-
worthy but who may be credit-deser-
ving. Even though that matter was
discussed in the consultative commit-
tee and through the Ministry here is
very enthusiastic about that, I do not
know whether any of the co-operative
societies or the State Governments
have shown any enthusiasm in giving
loans to peasants who may not be
credit-worthy but who may be credit-
deserving. There will be a certain
amount of risk in giving eredit on the
basis of standing crop.

With this is connected the aspect of
linking credit with marketing. If the
loan is given on the basis of standing
<rop or on the honesty and integrity
af the loanee, surely the co-operative
societies will have to step into the
field of marketing. From the report
we find that up till now about 1800
marketing societies have been benefit-
ed by this Board. From another re-
port 1 find that the total number of
marketing societies including the
State, Central and the primary socie-
ties would be near about 3000 or a
little more than 3000. Why is it that
the remaining societies have not been
helped? Did they not approach the
Board for any help, or is it that there
is anything wrong with those socie-
ties due to which the Board could not
give any help to them? After all, India
has over 5,50,000 villages all over the
country. There are a number of mar-
kets—they may not be big mandis, but
markets big enough to attract com-
tmodities worth lakhs of rupees—all
over the country. In such a big
country, if only 1800 marketing socle-
ties with g sale of commodities worth
Rs. 192 crores have been benefited or
have been helped by this Board, 1
think the achievement of this Board
in that regard is not very commend-
able, particularly when we remem-
ber that in 1960-61, the value of agri-
cultural produce was worth over Rs.
6,500 crores.

As regards the functions of the Cor-
poration, clause 8 gives us the func-
tions, Apart from the generality of
the purposes, sub-clauses (2)(a),
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(b) and (c) enumerate the specia.
functions on which the Corporation is
expected to concentrate. In this I do
not find any mention of processing,
marketing, storage etc. If, as is said
here, the Corporation will concentrate
primarily on the items mentioned in
sub-clauses (2)(a), (b) and (c), I am
afraid the aspect of processing and
marketing will not get the due atten-
tion of this Corporation.

It has been mentioned in the report
of the Third Plan, in the Chapter on
price policy, that what js important
for consideration is that the producer
gets the price which the consumer
pays, that not a portion of it or a con-
siderable portion of it is taken away
from the producer by the middie-
men: Whether the grower always
gets the benefit of the price that the
consumer pays or whether his gains
are intercepted by middlemen is the
main consideration for any economic
policy of the Government, particular-
ly for the price policy. So, if this
Corporation or the co-operative move-
ment does not take proper care about
processing, marketing ang other
things but only gives money for cre-
dit purposes, then I think the price
policy of the Government will be
hampered.

There are one or two other points
which I would like to mention. The
Rural Credit Survey specifically men-
tions that the Chairman of the For-
ward Markets Commission must be a
member of this Board. According to
the 1956 Act he is there. But in this
Bil]l I do not find any mention of the
Chairman of the Forward Markets
Commission. I think that functionary
is an important man as regards agri-
cultural commodities, and I hope
under the powers given the Govern-
ment will take care to see that the
Chairman of the Forward Markets
Commission will always be there on

this Board.

I have some basic objection to the
designation “Corporation”. This will
be a promotional body and not at all
a commercial body. This body will
not have any share capital. It will
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depend on the annual recurring grants
or loans from the Central Govern-
ment. Therefore, it is better that the
designation “Corporation” be avoided
and the older designation “Board”
be retained. “Corporation” would gene-
rally mean a commercial body or
a Municipal Corporation. There is
only one Corporation which is a pro-
motional body and that is the Handi-
crafts Corporation. But that has also
got a share capital and the Central
Government has subscribed to that
share capital. In that sense it can be
“called a corporation. But there is no
share capital for this body. I think,
therefore, that to call it a “Corpora-
tion” will be misnomer for this body.

Dr. L. M. Singhvi: Mr. Deputy-
Speaker, 1 have often admired the
probity and the practical idealism of
the Minister of Community Develop-
ment and Co-operation but, frankly,
I am sorry that the present pice of
proposed legislation does not cred't to
Speaking in an entirely non-parti-
san spirit, 1 feel that not sufficient
attention has been bestowed upon this
subject so that what we hawve before
us is nothing more than a routine
recasting of the earlier institutional
body that we had, namely the Board.
I feel that opportunity should have
been taken while streamlining, the
institutional set-up, while recasting the
organisational set-up, to make radi-
cal, importance and far-reaching
changes; but, this opportunity un-
fortunately, has not been avail-
ed of and I feel, therefore, that this
is a premature piece of legislation. It

may be very well conceived but it~

is ill-delivered. So, in the interests
of giving to the country a mature and
a well-considered piece of legisla-
tion, I should like to commend the
suggestion made by Shri U. M. Tri-
vedi that this will be referred to a
Select Committee and in the alterna-
tive, 1 would like to request the Min-
ister to bestow very considerable
thought 'on” the various provisions in
this proposed legislation.
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There is perhaps a definite func-
tional need for such an institution. It
s perhaps true that an organisation
like this would promote pointedly the
cause of co-operation, but the only
justification that is stated in the State-
ment of Objects and Reasons, and to
which some of the earlier speakers
have referred is:

*....there has been a re-allo-
cation of business by which the
administrative control of the
National Co-operative Develop-
ment and Warehousing Board has
been transferred to the Ministry
of Community Development and
Co-operation while the adminis-
trative control of the Central
Warehousing Corporation conti-
nues to be in the Ministry of Food
and Agriculture. The two bodies
are thus under the administrative
control of two different Minis-
tries. In the altered situation and
in the interest of the better func-
tioning of the two bodies and for
administrative convenience, it is
considered that the twg bodies
should funetion independently
under separate enactments.”

I that is the only justification, then
there was no justification for the haste
with which this Bill has been brought
before us. I fee] that though it does
not actually add to the large institu-
tional framework, it does put on the
statute book an enactment which has
been ill-considered in the sense that
various provisions, g discussion of
which is not appropriate in details at
this stage, have not been gone into
with sufficient forethought, with suffi-
cient foresight.

1 fee] that the scheme of the Bill,
in the first place, lies buried in a
welter of confusion. Even the pre-
amble is of no great assistance to us.
Secondly, I feel that the drafting of
the Bill, I am sorry to say, is rather
of a poor order, and contains ex-
pressions which are evidently loose and
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not fit to find place in a Bill brought
by the Government before us; it
would be excusable perhaps if a pri-
vate Member brought it because he
has not got the resources, but i
bodies such as the Government of
India bring forth a piece of legisla-
lation which is not properly drafted, i.
does not reflect well on them. 1 feel
that this is evidently one of the
numerous progeny the ever-pro-
lific female that is bureaucracy. Tht
anxiety is to put another enactment
on the statute book without reaily
considering the various pros and cons
of the provisions contained therein
and this, I think, is a great shortcoming
in the present proposed piece of legis-
lation before us.

1 feel that a detailed discussion of
the failures and successes ©of cc-
operation is not warranted at thia
stage. It is not appropriate for us,
while discussing this Bill, to go
into the details of the failures
and successes of this movement in
this country. The failure of co-ope-
ration in this country is the failure of
the human element. It exemplifies
the crisis of national character to
which our country as a whole is at
present subject. But I would like to
say that in providing for an institu-
tional framework, in trying to stream-
line procedures, we must make an
effort to see that a legislation is
enacted which would promote the
ends and the cause which we have in
view. I do not think that the present
Proposed corporation would be able in
any great manner or measure to pro-
mote the cause of co-operation in this
country.

First, 1 would like to refer 1o the
looseness of the Bill. For example.
the preamable itself says that it is:

“A Bill to provide for the in-
corporation and regulation of a
corporation for the purpose of
development of agricultural pro-
duce and certain bther commodi-
ties on co-operative principles and
for matters connected therewith”.
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These “certain commodities” are no
doubt the notified commodities which
are defined in clause 2(e) of the Bill
Now, when we try to find out what a.
“notified commodity” is, we find that
we are only travelling in a vicious
circle which it is impossible to break.
at any point because a notified com-
modity is a commodity which is noli~
fied by the Government. What . de-
finition! And what vagueness im
trying to provide for the regulation of
certain commodities by setting up &
corporation. This means that all
commodities which are not agricul-
tural produce are covered within the
scope of this Bill, and I suppose there
is hardly anything which could not
be defined as non-agricultural pro-
duce, If you divide all produce into
agricultural and non-agricultural then
practically everything could come
under the regulation of this corpora-
tion but that is, I suppose, reducing
it 1o an absurdity. So, it is very
evident that the notified commod:ties,
or those “certain other commodities™
ought to be well-defined. We
cannot, in fairness tp ourselves
and in fairness to the country, leave
the scope of these ‘‘certain other com-
modities” or ‘“notified commodities™
completely unaccounted, completely
unexplained in the legislation which
we are seeking to put on the statute
book.

Shri B. 8. Murthy: Please read it
once again. I think there is suffi-
cient explanation to say that it is not
a blanket provision.

Dr. L. M. Singhvi: Wha{ clause is
the hon. Minister referring to?

Shri B. 8§ Murthy: I am saying that
on page 2 there is a full explanation
for “notified commodity”.

Dr. L. M. Singhvi: But the diffi-
culty is, as I have already referred to,
clause 2(e) refers to certain entries
in the Concurrent List of the Con-
stitution. 1 do not think that “noti-
fied commodity” is sufficiently specific
in this legislation. If it is then T
would like the Minister, while he is
addressing the House again, to specify
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as to what are those various notified
.commodities. Is he notifying them in
advance? Is he able to say what
they are?

Shri Shyam Dhar Misra: They will
be tobacco, coffee and tea.

Dr. K. L. Singhvi: ‘The DMinister
says that tobacco, coffee and tea are
the three notified commodities. Then
where is the need for a notified list?
We only need to say that along with
the agricultural produce these three
other commodities will be included.
Why phrase laws in such ambiguous
manner so as to leave the laymen
and even the lawyers in considerable
«confusion?

Shri U. M. Trivedi: I am sorry to
disturb my hon. friend. Does the
hon. Minister want to tell us that
these notified commodities will travel
beyond item 337

Shri Shyam Dhar Misira: No.

~ Shri U. M., Trivedi: Then wunder
what head will you get the follow-
ing:

“the products of any industry
where the control of such indus-
try by the Union is declared by
Parliament by law to be expedient
in the public interest, and im-
ported goods of the same kind as
such products"?

Does he want to bring il under that
‘head? What is a notified pommodity?
Under what head will it come?

1600 hrs.

Dr. L. M. Singhvi: I am hankful
to Shri Trivedi for the intervention
he has made. [ feel that everyday
we are letting loose concepts which
are not properly defined and there-
fore we are providing for more con-
fusion, more litigation, more difficul-
ties and more equivocation. Why can
the statute not be more simply and
More directly drafted? We do not
have to travel in circles in order to
gee what commodities we want to
cover within the scope of this piece of
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legislation. Legislation is supposed to
clarify and simplify; it is not supposed
to confuse.

I would also like to refer to certain
aspects of the proposed legislation.
One of the hon. Members here sug-
gested that in clause 4 we should
provide that if in the opinion of the
Government it is an offence involving
moral turpitude then such a person
may not be taken in the Corporation.
I would take serious exceplion to
that. Of course we would not like to
give such blanket powers to the exe-
cutive to define what offences they
would like to include as offences in-
volving moral turpitude,

In this connection I would also
like to endorse Shri Trivedi's observa-
tion that there should be no real dis-
tinction between offences involving
moral turpitude on the mere criterion
of the sentence awarded. Whether it
is a sentence of a month, or of two
months or of two years, it should
make no difference as long as there is
an offence which involves moral tur-
pitude. I think, we should exclude a
person who has been guilty of an
offence involving moral turpitude
from becoming a member of the Cor-
poration.

I would also like to refer to clause
6 in which the Central Government
is given blanket and general powers
for the remowval of members without
stating “within the body of this piece
of legislation the grounds on which
such removal can be ordered by the
Union Government.

Shri Shyam Dhar Misra: 3Reasona-
ble opportunity is there.

Dr. L. M. Singhvi: Reasonable op-
portunity is there but no grounds for
removal are prescribed. They may -
give a reasonable opportunity but
grounds for removal are not specifi-
cally stated or defined.

Similarly, I feel that it is wrong to
provide in clause 21 that the Central
Government in its sweet will and at
its own discretion may dissolve the
Corporation. This again is a provi-
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sion which arms the Government with
arbitrary powers.

I could go on and on in respect of
this piece of legislation but the Rules
of Procedure of this House are that
we do not discuss the clauses in
detail. But I do refer to them
because they involve fundamental
principles regarding this legislation.

I would also like to refer to the
fact that the existing Board is sought
to be transformed into a Corporation,
but I do not find the necessary inci-
dents of a Corporation in the
proposed organisation. The first and
fundamental incident of a Corpora-
tion is autonomy and I find that this
Corporation is very much tied to the
appronstrings of the Central Govern-
‘ment and the Bill does not provide for
an adequate measure of aulonomy for
this Corporation,

In the same way I feel that this
Bill does not purport to define the re-
lationship between this Corporation
on a national level and the myriads
of co-operatives and co-operative or-
ganisations which exist all through
the country and in letting this rela-
tionship remain obscure I think the
Bill has failed in one of its basic pur-
poses.

I feel that at least in the case of
this particular piece of proposed legis-
lation Government has approached
the business of legislation in some-
what lighthearted manner. I do say
this not with any guesto but with a
sense of sorrow because—I am sure,
Sir, as a lawyer yourself, you are
aware—in this country we are bring-
ing on the statute book ill-conceived,
ill-delivered and ill-drafted enact-
ments everyday. I think if Parlia-
ment is to perform its basic and all-
important duty of giving proper legis-
lation to the country, it must neces-
sarily provide for more mature and
deep consideration 'of the matters in-
volved in the provisions of proposed
legislation. I, therefore, suggest that
the hon, Minister should agree either
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to hold us the passage of the Bill or
to a Select Committee in order that
the Bill may receive a greater and a
more mature consideration,

Shri Man Sinh P. Patel (Mehsana):
Mr. Deputy-Speaker, Sir, I would like
to take this opportunity to compli-
ment the Ministry on coming forward
with the proposal for a corporation
instead of the Board. No doubt, the
objects stated in the Bill do not speak
very clearly whether jt will only be
transferring the work of the Board
to the Corporation just for higheread-
ministrative expenses or whether it
will, on the contrary, be te enhance, to
implement and to have further pro-
gress of the co-operative movement
and the precessing and marketing as-
pect of the co-operative movement.
As I understand from the objects of
the Bill, the existing National Co-
operative Development Board and
Central Warehousing Corporation, no
doubt, works interdependently but
there are two separate and indepen-
dent Ministries. The fundamental as-
pect, that is, the co-operative part of
it, is not necessarily only overpro-
duction or producing meore agriculture
products but the whole process of a
systematic life, that is, all the agri-
cultural produce should be systema-
tised into or channelised through a
co-operative system as a whole.

I have a very long experience of the
co-operative movement and that too
in the different units, whether it is
an apex unit at the District or State
level or 3 primary unit, grants or sub-
sidies or loans are so sparse that 1
will not wholeheartedly agree with
the rosy picture given by the hon.
Deputy Minister. The progress, no
doubt, is very great, but it may not
be so encouraging to the existing co-
operators as to what end or after
what period the whole society will be
engrossed into g co-operative system
alone.

Now, let us take one or two
examples. We want to channelise
every produce of the agriculturist
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through marketing societies. There
are marketing societies at every Taluka
level and at village level who have no
finances of any nature to deal with
even 10 per cent of the marketing of
the agricultural produce. Ag my hon.
friend Shri A. C. Guha very rightly
said, today the Central Warehousing
Corporation indirectly helps only pro-
fiteers who can purchase from the
market and hoard their stocks in the
marlketing centre by having a godown
of their own. Very recently the finan-
cial aspect of this independent Cor-
poration has been envisaged and a cir-
cular ig being issued. But Rs. 5 crores
or Rs. 6 crores a year is 1too small
an amount to cover an area of 550
lakhs wvillages and so many primary
units. I come from Gujarat State.
It is after more than three years
that a co-operative society hag its
turn to have a godown. It is after
more than two years that we get our
share contribution from Government
as is required for a primary unit to
run and to give to the individuals.
As is well said by the hon. Deputy
Minister the average loan to an agri-
culturist hardly comes to Rs. 100 or
Rs. 110. If we really want to pro-
gress, the Co-operative Department
wants a corporation independently
which can go ahead with the co-
operative movement at its back and
with all apex or primary institutions
to come forward at a little faster
speed whereby the real agriculturists
get an advantage.

Shri Shyam Dhar Misra: In cwvery-
thing, Gujarat ranks very high.

Shri Man Sinh V. Patel: My hon.
friend The Deputy Minister has said
in his initial speech that so far as
the cotton sale and ginning aspect is
concerned, Gujarat is No. 1, but as far
as agricultural produce is concerned,
UP is No. 1.

As far as 1 know, in my district,
there are about seven Taluka sale and
purchase unfons, and about 900 pri-
mary cn-operative societies, but not
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a single warehouse or a godown has
been built by either Central Ware-
housing Corporation or State Ware-
housing Board. If after six years of
working, the Central Warehousing
Corporation cannot have a phased
programme whereby it can provide
at least one warehouse in a district
with 16,85,000 population, how can
we cxpect that the whole processing
will be canalised through these mar-
keting societies?

As 1 understand it, the purpose of
having an independent corporation is
that the work will be speeded up, and
the progress of the co-operative move-
ment ‘will be acceleraled, and cer-
tain additional facilities will be pro-
vided for the small apex units, the
district units and taluk units, so that
they will get their godowns, they will
have their share capital, and they
will also have « rtain additional faci-
litic. for proce ing and marketing
at eac.1 nit lev. !,

With these re' .arks regarding sup-
porting the pres. -t Bill, 1 have got
one drastic suggestion to make to the
Ministry. I would suggest that in any
corporation the majority of the mem-
bers should in no case consist of
officials. The present Bill envisages
21 members in all, out of whom only
8 are non-officials. Some of my hon.
friends with progressive views or
otherwise are saying in a spirit of
criticism that it should be a fully
democratic body. But I may not go
to that stage at this moment, In the
initial stage, when the corporation it-
self is just coming up, and without
having any share capital of its own,
is mainly dependent on the Central
Government, I would not mind if it
ic a nominated body with all the res-
pective agencies and other interests of
co-operation represented on it. But
out of 21 members, there should ne-
cessarily be at least 12 non-official
members. So, 1 would suggest that at
least clause 3(3) (i) may be amended
in such a manner that the Central



225 National
Cooperative

Government may nominate only six
representatives of the Government, or
clause 3(3) (v) may be amended so
that they can nominate about 12 non-
official members. In any case, the
membership may be increased or re-
duced, but the majority should be
non-officials.

Clause 10 provides for an execulive
committee which is also to be nomi-
nated by the Central Government, I
would earnestly ur; the Ministry
that they should leave :his executive
committee to be elected by the whole
corporation. When once Government
take a decision and form a corpora-
tion consisting of members fully no-
minaled by Government, they must
leave the freedom to the corporation
to form the executive commitiee; at
the most, they may provide that the
vice-chairman’ or chairman may be
nominated by Government, but the
remaining members of the committee
should be chosen by the corporation as
a whole. There should not be re-
peated nominations each time even in
a small executive commitiee of such
a corporation.

There has been a lot of criticism
about the term  ‘notified commodity’
not having been defined properly. As
I understanq it. some of my hon.
friends have suggested that milk will
also be considered ag a8 commodily
coming within the meaning of this
term. But as I see it, entry 33 in List
II1 of the Seventh Schedule may not
include it; tobacco, tea, coffee etc. may
come under the term ‘notified com-
modity’, but milk may not; but I
would eall milk even as a direet agri-
cultural produce, because the chief
subsidiary income of an agriculturist
is from milk; so, milk should neces-
sarily form a part of the category of
hotifiey commodities. The reason why
I talk of milk is this. Gujarat can
take pride at least in one dairy, name-
ly the Amul Dairy in Kaira district,
which js run on a co-operativé basis.
According to the last census, there are
two other districts having a much
more cattle population than Kaira it-
self. I belong to one of them. There
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we have recently formed a district co-
operative milk union. We are having
a tremendous production of milk. We
want to process and market it on the
same lines as at Amul. When the
agriculture departments of the res-
pective Governments, Central and
State, were phasing their plans under
the Third Five Year Plan, they might
not have envisaged the possibility of
the development of this co-operative
movement in other districts. Such co-
operative movements can also be
covered by thig Corporation.

With these remarks, 1 compliment
Government on the courageous stand
they have taken not only in respect of
the bifurcation of Board and a Cor-
poration but also in envisaging a bright
future for the co-operative movement
to be ushered in, in a very short
period.

Shri Inder J. Malhotra: Before you
call upon the hon. Minister, I would
like to submit just one point for his
consideration. It is stated that this
Bill extends to the whole of India
except the State of Jammu and Kash-
mir. But I understand there are cer-
tain constitutional procedures to ex-
tend the laws passed by this House to
that State, I would request the hon.
Minister to take those steps for the
extension of this law to Jammu and
Kashmir.

Shri S. K. Dey: I ara vy piad,
and grateful to the House, that on the
subject of this Bill there has been a
fairly exhaustive discussion on various
aspects of the co-operative movement
in the country. My hon. friend, Shri
A. C. Guha, said that when my hon.
colleague, the Deputy Minister moved
the Motion for consideration, he re-
flected a certain amount of compla-
cency about what has been achieved
under co-operation till now. We have
never claimed any very great succes:
in the co-operative movement, parii-
cularly in the qualitative sense, til)
now. 1 have myself every time I
have discussed this subject in the
House, at the time b©f the budget
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grants or on other occasions, nevel
failed to mention that we inherited a
jungle.

Shri Jashvant Mehta.
have been taken?

What steps

Shri 8. K. Dey: I am coming to that

Since the Ministry was created, we
have throughout been engaged in
building an order out of that jungle.
You know that the Ministry has ap-
pointed a number of committees head-
ed by very distinguished people in the
country who have served thg co-ope-
rative movement. Some of them were
established under the Ministry, some
others under other auspices. The re-
commendations of all these commit-
tees have been carefully analysed in
the Ministry and with the State Gov-
ernments and considerable improve-
ment has already begun to take place.
But you cannot put a jungle in order
in a wvast sub-continent such as ours
in a period of three or four years.
Ever since we had this subject trans-
ferred to the Ministry and a new
department wag created, gn effort has
been made to build up the non-official
sector of the co-operative movementi
in the State. I would say if there is
anything for whieh this Ministry can
feel proud, it is the fact that it has
from the every beginning tried to dis-
place officials from the helm of the
movement, and substitute non-officials
almost throughout the country. In the
past even Ministers used to be the
head of the co-operative institution.
Today neither in the Centre nor in
the States, with maybe one or two
exceptions, are Ministers to be found
as office-bearers in any of the co-
operative institutions. We have tried
to ensure that even Government
officers keep away from their position
as office-bearers in the co-operative
institutions, and we are trying to build
up a federated structure of the co-
-operative movement from the village
upwards. There is today a National
Marketing Federation, purely non-
official. It is, under the revised cons-
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titution, a federation of the State ins-
titutions. Again, the State marketing
bodieg are being attempted to be built
into federated structures based on
the village co-operatives and the mar-
keting units. We have at the national
level the National Sugar Syndicate.
We have today in the National Co-
operative Union, an oulstanding ad-
ministrator whose ability is unques-
tioned in the country, Shri V. T.
Krishnamachari, a Member of the
other House and ex-Deputy Chair-
man of the Planning Commission,
who has taken up the responsibility of
running the National Co-operat.ve
Union at the instance of the Prime
Minister, ourselves and many other
non-official co-operators in the country
who pressed on him to come into it.
We have transferred the entire res-
ponsibility for training and education.
regardless of any risks that might be
involved, to the National Co-opera-
tive Union, to a special Board. Does
it indicate that the Government wishes
to strengthen its stranglehold on the
co-operative movement? It indicates
that we are attempting very honestly
and sincerely to build up structures of
the people themselves, co-operators,
to which we can hand over responsi-
bilities. That is what is being at-
tempted,

I feel a little distressed that there
should be so much of misunderstand-
ing as to the purpose of this Bill. This
is not a new Bill that we are intro-
ducing. A Bill was introduced in Par-
liament several years ago, which was
a Bill for a Corporation. It was the
Agricultural Produce (Development
and Warehousing) Corporation Act of
1956, and it said under section 3(1)
that with effect from such and such
date as the Central Government may
by notification in the Official Gazette
fix in this behalf, there shall be estab-
lished at New Delhi a corporation by
the name of the National Co-operative
(Development and Warchousing)
Board. Here again, the title is the
same—it is the Nationa] Co-operative
Development Corporation Bill, and
there is no difference whatsoever.
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Why do we introduce a new Bill?
The question is very simple. When
four or five years ago the Bill was
passed by Parliament, there was no
national co-operative policy in the
country. There was a policy that was
adumbrated by the Reserve Bank's
Committee on Rural Credit, and ac-
cording to that, just for the purpose
of giving financia] assistance, a new
corporation was envisaged in the
Warehousing and Co-operative Deve-
lopment Board. So, the Bill came
here, and a new Board was created.
A couple of years later, very justifi-
ably, and the House should feel very
happy about it, the  National Deve=-
lopment Counci] took a decision that
co-operation should be given a new
look and a new spirit. According to
that, the Government of India creat-
ed a new department of co-operation
charged with the special responsibility
of promoting co-operation, so that it
could grow to be a people’s movement,
as a counterpart of the people’s poli-
tical democracy which wags being en-
visaged under Community Develop-
ment and Panchayati Raj etc.

When this new and enlarged res-
ponsibility was given to a newly cons-
tituted Ministry in the Centre, it
was quite obvious that the Board,
which was to be an agency of the Gov=-
ernmeent ‘flor -allottihg Hunds-to the
Stateg as a corporation and for giving
joint assistance of the non-officials
and officials to the State Government
while servicing the States from the
Centre, also must be transferred to
the newly createq Department of Co-
operation. It was transferred; and,
as my colleague had earlier mention-
ed, under the orders of the President.

When the department was created,
it wag envisaged that there would be
two organisations, one looking after
the warehousing board as a commer-
cial institution and the other looking
after the Co-operative Development
Board, which would be attached to
the new Department of Cooperation.

I could have easily brought in an
amendment of the old Act. But, we
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felt that it is a new department that
has becn created in the Government
of India and it was proper that we
establish a new Board with a new
constitution of its own rather than
getting mixed up with the constitu-
tion of the Warehousing Board. It is
intended that the representatives of
the Warehousing Board will be repre-
sented in this Board also and vice
versa, That way, the activities of the
two can be properly co-ordinated. In
any case, both of them will be work=-
ing under the Government of India
and that way the Government of India
was also being represented on both
the Boards and they will be able to
bring about proper coordination.

Shri A. C. Guha: May 1 know whe-
ther fhat Warehousing Corporation
will also be working on a cooperative
basis? If so, why that also should not
be transferred?

Shri S. K. Dey: For ihat a new Bill
will be placed before the House and
I am sure the hon. Member will have
ample opportunities of discussing that
Bill and ensuring, to the extent fea-
sible in the context of today, the co-
operative character or the potentiality
of cooperative development in the
Warehousing Board also.

Dr. M. S. Aney: I did not guite un-
derstand the hon. Minister. Is the
main object or rather the chief object
of bringing this Bill to vindicate the
existence of the new cooperative De-
partment that has been started? Is
this so?

Shri S. K. Dey: [ am very sorry.
Certainly, it is not the intention. Hon.
Member Dr. Singhvi had mentioned
that the Bil] is not progressive
enough. Words do not make any ins-
titution progressive. If words can
make any institution progressive, we
must be the most progressive country
in the world, both in action and in
theory. But it is the men who work
the institutions that make the institu-
tions progressive.

The work of this Board will be gub-
ject to the scrutiny of an institution
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like the Parliament of India. And
every year, Mr. Deputy-Speaker, this
House has an opportunity to tear the
Board .and the Minister to pieces if it
finds that they are not functioning pro-
gressively enough. I would come here
and place all the cards before you
without concealing any fact. I do not
believe even the worst critic of the
Community Development Ministry and
the Cooperation Ministry would ever
say that this Ministry has been guil-
ty of not placing all the facts before
the Members of Parliament. I do not
know what I have not placed before
them. In fact, I had put even my
own loud thinking before the House
whenever I got an opportunity for that

Question, has been raised about
‘notified commeodity’. As the Bill
has been worded, in the firsy place,
it mentions only agricultural produce.
Now, there are other matters, as my
colleague had mentioned earlier, like
teu, coffee. tobacco ete. These also
are part of the activities which must
be handled by this Cooperative and
Development Board. That is why
there has been an enabling clause in-
corporated in this Bill enabling the
Government of India to declare a
‘notified commodity’, which means
any commodily other than agricultural
produce,

Clause 2(e) on page 2 says:

“notified commodity” means any
commodity  (other than agricul-
tural produce) which the Central
Government may, by notification
in the Official Gazette, declare to
be a notified commodity for the
purposes of thig Act, being a
commodity with respect to which
Parliament has power to make
laws by virtue of entry 33 in List
III in the Seventh Schedule to the
Constitution;”

If the Government is exercising its
power badly, Parliament has always
the opportunity of tearing the Govern-
ment to pieces; that authority is not
withdrawn by virtue of this particular
clause. It is an enabling clause so

-
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that we do not have to come to you
every day for doing our day-to-day
work,

Shri Narasimha Reddy hag men-
tioned that Co-operative Development
Board involves tremendous wastage
of expenditure and also that the Com-
munity Development Ministry has
been responsible for disintegrating the
peaceful atmosphere in the country-
side. He wused many other strong
‘words. I plead guilty to the charges
he makes; I am very happy to be
guilty of them. Therc was stagnation
in the country and I am very happy
if I have really successded through this
Ministry as a representative of this
House iin disintegrating that stag-
nation, and creating some sort of a
commotion in that stagnant pool so
that & new order can be established.
My unhappiness is that the disintegra-
tion of the stagnation that is there
has not heen effective enough. I am
struggling hard and I would require
a little more strength to be able to
carry this through to success.

He says that there will be
wastage of expenditure in the
co-operative Board, AlL - that
we are atlempting to do is not to
get special funds for the Board from
the Parliament. We are getting sanc-
tions every year under the Plan for
the Ministry. The funds of the Minis-
try are being routed through the
Board. Some of the funds allocated
to the Ministry of Co-operation un-
der the Third Plan to be spent
tnrough the Board are being sent
out to the States. If these funds had
been given as loans by the Centre to
the Stateg there would have been no
guarantee that they would be recover-
ed promptly. So far as the Board is
concerned, 1 am very happy to claim
that virtually one hundreqd per cent
of its loans are being recovered
from the States because it ig an in-
dependent Corporation created by an
Act of this Parliament and so it can
go on independently of any pressure
for relaxation or collecting its dues
from the State Government. Tt can
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similarly insist that the funds that are
being given by it shall be useq for
the purposes for which they are to
be spent. Under the existing scheme
of thingg thefe is no guarantee that
funds given by the Government of India
will be spent by the State for the same
purpose for which they are given
because the States have been given
powers to appropriate and reappro-
priate funds from one head to the
other and at least for the first nine
months the State Government gets
funds and there is no control over
that. So, when the Board gives
funds it gives them specially earmark-
ed for specific purposes and nobody
can divert these funds from those
specific purposes. If they could not
be spent the Board can recover it.

Shri Jashvant Mehty Bhavragat):
Through which agency will the Cor-
poration function in the States?

Shri S. K. Dey: The State Govern-
ment. It does not function directly.
The State Governments are ifs agen-
cies. Shri P. R. Patel mentioned that
agriculturists must be made members
of the societies and middlemen and in-
termediaries should not get the cream
of the co-operative activities. That is
actually the effort of this Ministry
from the very beginning and we have
been struggling hard for it. I believe
there has been considerable improve-
ment in this direction during the past
three and a half years and I have
no doubt whatsoever that with the
support of this House we shall con-
tinue to improve and ensure that it is
the actua] farmers who will become
the ultimate beneficiaries. In fact, the
sugar mills in the country are provid-
Ing the benefits virtually to the far-
mers alone. There are very few in-
termediaries involved. Our effort
throughout has been to see that it is
the primary producer who should be-
come member of the primary societies
and the higher organisations should
beecome the federated structure of the
primary institutions, thereby eliminat-
ing intermediaries who used (o consti-
tute a racket at one tme. Wg are still
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fighting that racket but we believe we
have made considerable progress.

It has been suggested that if the
Reserve Bank can give 80 to 90 crores
of rupees every year, the co-operative
development board need not bother to
be the separate agency for loaning Rs.
3 crores to Rs, 4 crores, a paltry sum,
as against the 80 to 90 crores of rupees
or even a higher figure of thg Reserve
Bank. The Reserve Bank is offering
short term credit over a period from
year to year, whereag this board is
giving loans and subsidies, subsidies
for managerial expenses and streng-
thening co-operative organisations both
in the Government ag also ip the co-
operative institutions themselves. The
loans are given for share capital in co-
operative institutions. The Reserve
Bank cannot be involved in giving
long term loans and getting into trans-
actiong which involve subsidies. It is
the function of the Reserve Bank of
a country to sep that it remains free
from all such activities which can
effect its reputation abroad in the
world market,

It hag been asked, why nomination
by Government and why not election.
You can easily understand that a
board is being created so that it can
have a combination of the Government
agencies which are dealing directly
or indirectly with the subjects hand-
led by the co-operative organisations
in th& country as also prominent non-
officials and representatives of the co-
operative movement. If we introduce
an element of election, you will be
compelled to ask the Government
servanis in that institution to come
and vote for this person or that. Is
it proper that a government servant
should be asked to become a party to
vote for this person and that? That is
the first thing.

Secondly, it will immediately bring
in a tug-of-war of party politics or
group politics. We are introducing
this as a combined, joint institution of
people's representatives from the co-
operative movement as also from the
strategic Government organisations
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with a view to bringing the resources
of both to the service of the primary
producer, free of internal or external
pulls of politics. Certainly you would
not like to introduce elections in a
thing of this nature.

Shri Indrajit Gupta: If the proce-
dure for nomination is to be followed,
why is it that an explicit provision is
made for every interest excepy the
marketing societies for whose benefit
this Bill is being brought forward?
There is an explicit provision for no-
mination  except the marketing
societies.

Shri S. K. Dey: We have given the
responsibility to the State Govern-
ments to give us g panel of names re-
presenting the various co-operative
institutions in the States. Naturally
the State co-operative union is one
of the State institutions just as the
State co-operative bank, the land mort-
gage bank and the apex marketing
union and other institutions. When
the State Governments give their
pane] of names, obviously they will
try to select people from thege dif-
ferent institutions and ultimately we
who sit here and try to decide whom
to select out of this panel will try
to ensure that all interests are proper-
ly represented. We have mentioned
in the Bill that all this nomination
will be done according to the prescrib-
ed rules. So, these rules will be
prescribed.

Shri U. M. Trivedi: May T put a
question? Why this zonal representa-
tion for the States? Will it not create
trouble for al] the States?

Shri 8§, K. Dey: It will be by rota-
tion. - We will try to do that,

Shri U. M. Trivedi: Then you will

be creating jealously between them-
selves.

) Shri 8. K. Dej: There will be no
jealousy because every State will be
ultimately represented sooner or later.
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Now, there has been a suggestion by
Shri Sarjoo Pandey that there should
be a uniform co-operative law at the
Centre. 1 have answered this ques-
tion repeatedly in this House. In the
first place, we have no right to enact
a law in this House on cooperation,
according to the Constitution, unless
it is amended, because it is a State
subject. Secondly, even if you are to
have an amendment of the Constlitu-
tion and enact a law, how do you make
sure that that law will be equally re-
presentative of all the regions in the
country? From pre-historic to post-
historie, you have all stages of civili-
zation which are being representeq in
this country, with its wide diversity of
conditions. Therefore, all we have done
is to specify to the States what are the
essential features they must provide
for in their cooperative law and every
State strives to enact a law in the
State, suiting those essential provisions
which we have urged on them. The
purpose that this House has in view
is being much better served by leav-
ing this to the State Governments and
1 think they are doing it very well.

1t has beep asked why moral turpi-
tude iz confined to imprisonment of
six months and why not 4 or 3 months.
I am very sorry I am not a lawyer
and I do not understang it. But we
have been advised on this by the Law
Ministry, who are drafting all the
Bills which come before this House. I
think it is their right view that any-
thing which is less than six months
can be considered ag minor turpitude
which should be condoned in course
of time and anything which is above
six months is something which is fair-
ly serious and certainly we would not
like to have a person who has commit-
ted such a serious moral turpitude to
be a member of a board like this.

It has been suggested that the Agri-
culture Ministry ig doing everything
and why have a board at all. The
Agriculture Ministry is promoting
agriculture. In fact, they are provid-
ing seeds, fertilisers, doing research,
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providing extension, etc. They have
plenty to do. It is after weighing the
loag and character of the functions
that ultimately the Government of
India decided that the responsibility
for raising organisations, whether poli-
tical, democratic institutions like pan-
chayats or social and economic demo-
cratic institutions like cooperatives,
should go to the game Ministry. There-
fore there is this Ministry of Com-
munity Development, Panchayati Raj
and Cooperation, to which was dele-
gated the responsibility by the Gov-
ernment of India for developing co-
operation, particularly the agricultural
side of cooperation and supplementing
the activities of the Agriculture
Ministry. So, this i not cutting across
the function of the Agriculture
Ministry. In fact, it is supplementing
the activities of the Ministry and
supplementing to the extent that
we are functioning efficiently or we
can function efficiently.

It has been said that imports and
exports also should come to the co-
operative organisation. The National
Marketing Federation has already
taken up the import and export of
agricultural commodities. They have
been exporting pulses. Even recent-
1y, I think the State Trading Corpora-
tion has taken up a big responsibility
of exporting a large quantity of pulses
this year. So, the Nationa] Market-
ing Federation has been given the op-
portunity to export commodities like
this. In the same manner, in the mat-
ter of import of seeds, the National
Marketing Federation has already
started functioning. Recently there
was a seminar of the State market-
ing cooperative unions which assembl-
ed here under the auspices of the
decisions of the National Marketing
Federation angd decisiong have been
taken that they should expand their
activities for helping the primary agri-
culturists through supplies and ser-
vices, importing from abroad and ex-
porting their produce to foreign coun-
tries. We expect with the passage of
time, there will be considerable
improvement.
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It has been suggested that the rate
of interest is too high. It is true that
at 2 or 2} per cent, the Reserve Bank
lends money to the cooperative apex
institutions. From there, this money
has to come to the central bank and
from there to the primary cooperative
society. Then, though the Reserve
Bank gives Rs. 80 crores, we require
another Rs. 120 crores or Rs, 200
crores.

Shri K. N. Tiwary (Bagaha): How
much is charged from = the
agriculturists?

Shri S. K. Dey: Between 6 per cent
to 9 per cent. That is the wvariation.
This is nothing too high. Even in a
very advanced country like Japan
they are collecting about 12 per cent
interest from the people. Anyway,
that is no justification. The justifica-
tion is this, that co-operative institu-
tions receive only a limited amount
from the Reserve Bank and they have
to secure from the market a substan-
tially unlimited amount. They cannot
secure it from the market except at
a rate of interest which is 4} to 5 per
cent.

Shri Jashvant Mehta: The Reserve
Bank is advancing at 14 to 2 per cent.

Shri S. K. Dey: I think it is 2 per
cent,

Shri K. N. Tiwary: The sugar mills
advance money at 6 per cent {o the
growers whereas your co-operative
societies realise 9 per cent.

Shri S. K, Dey: Sugar factories are
big institutions. They are equivalent
to a large number of primary co-
operative societies. If they give at 6
per cent, I think the primary co-
operative societies should be highly
justified in charging 9 per cent,
because between them and primary
societies there is a good deal of differ-
ence. There are also the servicing
charges to be incurred. Wherefrom
will all the money come? In any case,
it is a question of availability. If
money can be made available at a
cheap rate, it will be given to them
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at a cheap rate. Besides, where does
the money go? If there is some profit,
that profit goes ultimately to the pro-
.ducer in the form of returns on their
share capital. It goes to them as divi-
.dend or as reserve for the future
building up of their own institutions.

It was suggested that assistance is
not given to the landless and the mar-
ginal farmers. Hecre again, I think
the House is aware that sometime ago,
according to the recommendations of
the Vaikunthlal Mehta Committee, we
have introduced the system of out-
right grants to compensate for losses
incurred by poor cultivators who may
not be in a position to return the
debts. With these outright grants we
are hoping that the co-operative socie-
ties and the co-operative banks will
be in a much better position to
advance loans to people who were
heretofore considered credit-unworthy.
-In faet, alrcady there has been con-
_siderable improvement in the situation
‘and we are irying o see that it
_expands.

It has been suggested that co-
operative marketing is very inade-
quate. We agree that it is very inade-
quate. In fact, you may consider this
to be the Achilles’ hecl of co-operation
today as it stands. We realise that
unless co-operative marketing and
processing can be accelerated at a
fairly fast pace it may not be possible
for us even to expand the credit on
which we have pul our efforts and
achieved success till now. Therefore,
I may assure the House that we are
trying to see that everything is done
which is conceivable for the Ministry
to do to accelerate the process of
marketing as also processing. But you
must appreciate that there are many
interests which are deeply entrenched
in the country and it is very difficult
overnight to dislodge them. But
gradually, 1 hope, we are putting in
the thin end of the wedge which will
ultimately work.

It has been suggested that this
should be a promotional body and mot
a commercial one. We accept it com-
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pletely. There is no question about
it. It should be a promotional body.
That is its main function and its term
of reference.

Dr. Singhvi mentioned—and I am
very happy that he did mention it this
way—that failure of co-operation is
the failure of the human character.
We can enact laws here. We can pro-
cure money from inside, from abroad
or from other sources. But, ulti-
mately, what happens in the co-
operative movement will be deter-
mined exactly by the character of
the leadership that we can build up
in the co-operative movement.
We are hoping, with the wvarious
steps that we have already taken
like building up apex co-opera-
tive  institutions in the  States
and also at the Centre, with the further
steps that we propose to take and
with the additional support that this
Board would give in future through
its  various functional committees,
that we shall be able to make pro-
gress al a much more accelerated pace
than we have done so far.

I would request that this House may
consider this Bill as it is, without
asking for a Select Committee because,
as 1 mentioned earlier, this is not
something new, It is not a new cor-
poration that we are setting up. We
are trying to regularise an institu-
tion which is already existing under
a dual control. Therefore, we do not
sec what purpose a Select Committee
can really serve. As I said, a change
of word here or there does not make
any institution progressive. Of course,
it may make the document lock very
attractive.

Shri K. N. Tiwary: Clause 9(2)(b)
says:

“provide funds to State Govern=
ments for financing co-operative
societies for the purchase of agri-
cultural produce and notified
commodities on behalf of the
Central Government.”

Will such co-operative societies pur-
chase agricultural produce in the
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competitive market or will Govern-
ment fix some price and purchase it
at that price?

Shri S. K. Dey: They will buy from
the co-operative societies, and the
co-operative societies will buy from
the farmers according to conditions
that are prevailing in a State. Suppose
a State Government fixes a minimum
level of prices for food commodities.
‘Then the co-operative societies will
buy according to the minimum price.
Naturally, it will have to be
competitive,

Shri K. N. Tiwary: Will the growers
be compelled to sell to the co-opera-
tive societies at the reduced prices
that the Government fix or will they
be at liberty to sell it in the open
market?

Shri S. K. Dey: We have introduced
no compulsion that I know of and
today there is no need to introduce
any compulsion. But if in future we
make it a condition that heavy loans
given to a cultivator must be linked
up with marketing of his produce
through a co-operative, I do not think
there is anything very irregular about
1t. But we will make sure that such
conditions are offered that the culti-
vutor is not put to any discrimination.

Mr. Deputy-Speaker: I will now
put the amendment of Shri Trivedi
for reference of the Bill to a Select
Committee to the vote of the House.

The amendment was put and
negatived.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for the
incorporation and regulation of a
corporation for the purpose of
development of agricultural pro-
duce and certain other commeodi-
ties on co-operative principles
and for matters connected there-
with, be taken inte consideration.”

The motion was adopted.

° SRAVANA 15, 1884 (SAKA)
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Mr. Deputy-Speaker: We will now
take up the clause by clause con-
gideration.

Dr. L. M. Singhvi: Sir, I rise on a
point of order. The clause by clause
consideration cannot be taken up
today under rule 75 of the Rules of
Procedure which says:

“On the day on which any
motion referred to in rule 74 is
made, or on any subsequent day
to which the discussion thereof is
postponed, the principle of the
Bill and its provisions may be
discussed generally, but the details
of the Bill shall not be discussed
further than is necessary to
explain its principles.”

So, under this rule, we can take up
the clause by clause consideration
only tomorrow,

Mr. Deputy-Speaker: I think we
have been going on like this, so far
as I know.

Shri B. S, Murthy: I think the con-
vention in this House is that the Bill
should be taken from one stage to the
other.

Dr. L. M. Singhvi: The rule is very
clear and in very specific terms. So,
I do not think we can override the
rules, Therefore, we arc debarred
from any further discussion today
under rule 75(1).

Mr. Deputy-Speaker: It refers to
the general discussion and explains
the scope of the general discussion. It
does not mean that we should not
take up the clause by clause
consideration

Dr, L, M. Singhvi: I find that it
opens with the expression “On the
day on which"”.

Shri Raghunath Singh (Varanasi):
It is about the principles of the Bill

Mr. Deputy-Speaker: [t says the
day on which we take up the general
discussion. We have had the general
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[Mr. Deputy-Speaker]
discussion. We cannot go into the
details of the Bill during general dis-

cussion. That is what is meant by
this.

Dr. L. M. Singhvi: My submission
is that when it says “On the day on
which any motion referred to in rule
74 is made”, it does not refer to the
period during which we discuss the
Bill but it refers to the day. That is

very clear from the language of the
rule itself.

Mr, Deputy-Speaker: There is no
point of order.

The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3.— (Establishment of -he
National Co-operative Development
Corporation)

Mr. Deputy-Speaker: There are
several amendments standing in the
name of Sarvashri P. R. Pate]l, U. M.
Trivedi and Bade. 1 find that none of
them is here. There is a Govern-
ment amendment also standing in the
name of Shri Shyam Dhar Misra. 1
will treat it as moved.

Amendment made:
Page 3,—
(i) for lines 11 to 14, substitute—

“(b) two shall be persons who
have specia]l knowledge of rural
economics and co-operation; and";

(i) line 15, for “(d)", substitute
“(e)’. (12)

(Shri Shyam Dhar Misra)

Mr. Deputy-Speaker: The question
is:

“That clause 3, as amended,
stand part of the Bill”

The motion was adopted.
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Clause 3, gs umended, was added to
the Bill,

Clauses 4 to 21 were added to the
: Bill,

17 hrs.

Mr. Deputy-Speaker: Now, we come
to clause 22. There is an amend-
ment to this clause by Shri Shyam
Dhar Misra. Is he moving it?

Shri Shyam Dhar Misra: Yes; it is
a conscquential amendment.

Amendment made:

Page 9, line 7, for “(d)”, substitute
“le)". (13).

(Shri Shyam Dhar Misra)

Mr. Deputy-Speaker: The question
is:
“That clause 22, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 22, as amended, was added to
the Bill.

Clause 23 was added to the Bill.
Clause 24 was added to the Bill.

Mr. Deputy-Speaker: There is an
amendment to the Schedule, standing
in the name of Shri P. R. Patel. Is
the hon, Member moving it?

Shri P. R, Patel: Yes.
I beg to move:

Page 11, after line 29, insert:

“I further declare that I shall
not do any business similar to one
the Corporation does and also I
shall have no interest in any busi-
ness done by anybody similar to
one the Corporation does.” (28)

Mr. Deputy-Speaker: The amend-
ment is now before the House. Does
the hon. Member want to speak on
it?

£y
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Shri P, R. Patel: I do not want to
add anything; I have already spoken
on it

Mr. Deputy-Speaker: [ shall now
put the amendment to vote.

The amendment was put and
negatived,

Mr, Deputy-Speaker: The question
is:

“That the Schedule stand part
of the Bill.” '

The motion was adopted.
The Schedule was added to the BRill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri S. K. Dey: I beg to move;

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri U. M. Trivedi rose—
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Mr. Deputy-Speaker: Does the hon,
Member want to speak at this stage?

Shri U. M, Trivedi: Yes.

Mr. Deputy-Speaker: We have
already exceeded the time allotted, by
one hour.

Shri U. M. Trivedi: We may have
exceeded, but we may sit tomorrow
and then pass this Bill.

Mr. Deputy-Speaker: [n that case,
the hon. Member can speak tomorrow.

BUSINESS ADVISORY COMMITTEE
THIRD REPORT

Shri Rane (Buldana): Sir, I beg to
present the Third Report of the Busi-
ness Advisory Committee.

17.03 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on  Tuesday,
August 7, 1962/Sravana 16, 1884
(Saka).



